
 
PÀ£ÁðlPÀ «zsÁ£À¸À̈ sÉ 

ºÀ¢£ÁgÀ£ÉÃ «zsÁ£À̧ À s̈É 

ªÀÄÆgÀ£ÉÃ C¢üªÉÃ±À£À 

ಹ   ಂಗ  ಮ ನಗರ  ( ಪ ) ಯಕ, 2024 

(2024gÀ «zsÁ£À̧ À s̈ÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-6) 
 

ಹ   ಂಗ  ಮ ನಗರ  ಅ ಯಮ, 2020  ಮತ  ಪ  ಡ  
ಒಂ  ಯಕ. 

ಇ  ಇ ಂ  ಬ ವ ಉ ೕಶಗ  ಹ   ಂಗ  ಮ ನಗರ  
ಅ ಯಮ, 2020 (2020ರ ಕ ಟಕ ಅ ಯಮ 53)  ಮತ  ಪ   

ಕ ದ ಂದ; 

ಇ  ರತ ಗಣ ಜ ದ ಎಪ ೖದ  ವಷ ದ  ಕ ಟಕ ಜ  ನ ಡಲ ಂದ ಈ 
ಂ  ಅ ಯ ತ ಗ :- 

1. ಪ  ಸ  ಮ  ಭ.- (1) ಈ ಅ ಯಮವ  ಹ   ಂಗ  
ಮ ನಗರ  ( ಪ ) ಅ ಯಮ, 2024 ಎಂ  ಕ ಯತಕ . 

(2) ಇ  ಈ ಡ   ಬರತಕ . 

2. 81  ಪ ಕರಣದ ಪ .- ಹ   ಂಗ  ಮ ನಗರ  ಅ ಯಮ, 2020 
(2020ರ ಕ ಟಕ ಅ ಯಮ 53)ರ (ಇ  ಇ ಂ  ಲ ಅ ಯಮ ಂ  
ಉ ೕ ಸ ) 81  ಪ ಕರಣದ (1)  ಉಪಪ ಕರಣದ ನ ( ) ಡವ  ಡತಕ . 

3. 102  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 102  ಪ ಕರಣದ (1)  
ಉಪಪ ಕರಣದ  “ಮ  ಅ ೕ ಗಳ” ಎಂಬ ಪದಗಳ  ಡತಕ . 

4. 142  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 142  ಪ ಕರಣದ ನ (2) ಮ  (3)  
ಉಪಪ ಕರಣಗಳ  ಡತಕ . 

5. 143  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 143  ಪ ಕರಣದ ,- 

(i) (1)  ಉಪಪ ಕರಣದ , ( ) ಡದ ತ ಯ ಈ ಂ ನದ  ಸತಕ , 
ಎಂದ :- 

“( ) ಯ ವ  ಇತರ ನ ಯ  ಗ ಸ ದ ಮ  ಅದರ 
ಉತ ಗ   ಅಥ  ಅನ  ಬರ ದ ಅಗತ ವ, ಸ ರ  

ಯ ಸಬ ಥ ಇತ  ಉಪಕರಗಳ  ಸ ನ ಂ  ಗ ಸಬ .” 

(ii)  (2)  ಉಪಪ ಕರಣದ ಬದ  ಈ ಂ ನದ  ಪ ೕ ಸತಕ , ಎಂದ :- 

“(2)   ಅಥ  ಅನ  ಪದ  ಗ ದ ಎ  ಹಣವ  ಪ ೕಕ ಕ  
ೕ  ಜ  ಡತಕ  ಮ  ತ ಉಪಕರ  ಅಥ  ಅದ  

ದರ ಯ  ಗ ಸ ೕ ಆ  ಅಥ   ಎಂಬ ಸ ಂದ 
ಕ ಯತಕ .” 

(iii) (3)  ಉಪಪ ಕರಣದ  “ಪ ಯತಕ  ಮ  ಗ ಸತಕ  ಮ  ವ  
ಡತಕ ” ಎಂಬ ಪದಗಳ ಬದ  “ ಧ ಸತಕ  ಮ  ಗ ಸತಕ ” 

ಎಂಬ ಪದಗಳ  ಪ ೕ ಸತಕ . 

(iv) (4)  ಉಪಪ ಕರಣದ  “ ೕಕರಣದ ಂ ” ಎಂಬ ಪದಗಳ ಬದ  
“ ಯ ಸ ದ ರ ” ಎಂಬ ಪದಗಳ  ಪ ೕ ಸತಕ . 
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6. 144  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 144  ಪ ಕರಣದ ,- 

(i) (1)  ಉಪಪ ಕರಣದ  “ ಸಬ ದ ಯ ಕ ಲ ದ” ಎಂಬ ಪದಗಳ 
ಬದ  “  ಸಬ ದ ಡ ಳ ಲ ದ” ಎಂಬ ಪದಗಳ  
ಪ ೕ ಸತಕ . 

(ii) (5)  ಉಪಪ ಕರಣದ ಬದ  ಈ ಂ ನದ  ಪ ೕ ಸತಕ , ಎಂದ :- 

(5) ಹ  ಂಗ  ಮ ನಗರ , ಅಂ ೕಕ ದ ಣ ಯದ ಲಕ, ಕಟ ಡ , 
  ಅಥ  ಅ ರಡ   ಸಬ ದ ಡ ಳ ಲ ದ ಕಡ ಹತ  

ೕರ ಥ ಕ  ದರದ  ಆ  ಯ  ಸತಕ . ಒಂ  ಕಟ ಡ ,   
ಅಥ  ಅ ರಡ   ಸಬ ದ ಡ ಳ ಲ ವ , ಕಟ ಡದ,  ಯ 
ಅಥ  ಅ ರಡರ ಒ  ಣ ೕಣ ಂ   “  ೕಣ  ಲ ” ವ  

ವ ಲಕ ದ ಣಲಬ ವ  ಹ  ಂಗ ಗ , ಮ  ಕಟ ಡ  ಎ  ಹ ಯ  ಎಂಬ 
ಆ ರದ  ಯ ಸಬ ಥ ದರದ  ಸವಕ ಯ  ಕ  ಕ  ಕತಕ . 
ಸ ರ  ಒಂ   ಅ ಗ ಈ ಪ ಕರಣದ ಯ  ಲ  ಧ ಸ ದ ಮ  

ಸ ದ ಆ  , ಕ ಟಕ ಂ  ಅ ಯಮ, 1957 (1957ರ ಕ ಟಕ ಅ ಯಮ 34)ರ 
45  ಪ ಕರಣದ ಯ  ಸ ರ  ಅ ಚ ಯ ಲಕ ಸ , ಕಟ ಡ ಅಥ  ಯ 

ಲ ವ  ಪ ಷ ಗ ೕ  ಪ ಷ  ಇರತಕ .      

ವರ : ಈ ಅ ಯಮದ ಉ ೕಶ  “   ೕಣ  ಲ ” ಎಂದ  ಕ ಟಕ 
ಂ  ಅ ಯಮ, 1957 (1957ರ ಕ ಟಕ ಅ ಯಮ 34)ರ 45  ಪ ಕರಣದ ಯ  ಪ ಕ ದ 

ಆ  ಅಥ  ಯ ಗ  ಲ  ಮ  ಶನದ ನ ಕಟ ಡ  ಧಪಟ ಂ , 
“   ೕಣ  ಲ ” ಎಂದ   ಧ ರ  ಸಮಯದ ನ ಸವಕ ಯ  ಕ  ಪ  
ಚದರ ಯ ಣ ಚ ದ ಆ ರದ  ಧ ಸಬ  ಕಟ ಡದ ಲ :  

ಪ , ``  ೕಣ  ಲ '' ಂದ ತ ಗಬ ದ ವ ಗಳ  
ಮ  ಈ ಬ   ಮನ ಯ  ಸ ದ  ಅಥ  ಸಲ ಗಳ  ೕ ದ  ಒಂ  
ಅವ ಶವ  ೕ ದ , ಅದ  ಈ ಂ  ಸ  ಜ ಪತ ದ  ಪ ಕ ದ  ರ , 
ಅಂಥ   ೕಣ  ಲ   ಬರತಕ ದ ಲ : 

ಮ  ಪ , ಅ ಸಬ ಥ ಷರ ಗ  ಒಳಪ  ಮ  ಅಂಥ ಸ ಶಗಳ , 
ಖ  ಆ ಕ , ಹ  ಂಗ  ಮ ನಗರ  ಇವ ,-  

(ಎ) ಕ ಟಕ ಳ  ಲ  ಡ ಂದ ಅಥ  ಖ  ಆ ಕ , ಹ  
ಂಗ  ಮ ನಗರ  ಇವ ಂದ ಳ  ಪ ಶ ಂ  ೕ ಸಲ ವ ಒಂ  

ಪ ಶದ ವ 300 ಚದರ ಂತ  ಕ  ೕಣ ದ ತ ಪ ಶದ;  

( ) ತರ ಕಟ ಡದ  ಹನ ಗ  ಸ ಳ  ಬಳ ವ ಮ  ಅದರ ೕಕ 
ಅಥ  ಅ ೕಗ ರ  ಅದ  ಬಳ ದ  ಲ  ಸ ವ ಸ ಳದ; ಮ  

( ) ಅವ  ಕ ಂ  ಸಬ ಥ ಕಟ ಡ ಅಥ  ಯ  ಇತರ 
ವಗ ಗಳ 

- ಧದ , ವಲಯ ವ ೕ ಕರಣವ  ಗಣ  ಳ , (2)  ಉಪ ಪ ಕರಣದ 
ನ  ಬದ   ಇ  ತವ  ಕ ಯ ಪದ  

ಗ ಪ ಸಬ . 

 ಅಲ  ಪ  ಸವಕ  ಲ ವ  ಗ ಷ  ಕಡ ಅರವತರಷ  ಸತಕ : 

 ಅಲ  ಪ   ಸಬ ದ ಯ ಡ ಳ ಲ ದ ಕಡ 0.025 (ಒಂ  
ಲ  ಇಪ ೖ  )  ಕ ಯಲದ ಮ  ಕಡ ಐದರಷ  ಚ ಲ ದ ದರದ   

ಗ   ಧ ಸತಕ :  

ಅದಲ  ಪ   ಸಬ ದ ಡ ಳ ಲ  ಆ ತ ಆ   ವ ವ ಯ  
 ದ ತ ಯ, ಕ ಟಕ ಂ  ಅ ಯಮ, 1957 (1957ರ ಕ ಟಕ ಅ ಯಮ 34)ರ 
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45  ಪ ಕರಣದ ಯ  ಪ  ವಷ  ಸ ಗಳ ಅಥ  ಯ ಲ ವ  ಪ ಷ ಸ , ಅಂಥ 
ಪ ಂ  ವಷ  ಆ  ಯ  ಕಡ ಐದರ  ಗತಕ : 

ಅದಲ  ಪ  ಸ ರ  ಕ ಟಕ ಂ  ಅ ಯಮ, 1957 (1957ರ ಕ ಟಕ 
ಅ ಯಮ 34)ರ 45  ಪ ಕರಣದ ಯ   ಮ  ಕಟ ಡದ ಲ ವ  
ಅ ಗ ಲ  ಸ  ಪ ಷ ದ ಆ ಗಳ ಅಥ  ಯ ಲ ದ ಆ ರದ  
ಪ ಷ ೃತ ಆ   ದರಗಳ  ಯ ವ ಆ   ದರಗ ಂ  ಕ  ಕತಕ  ಮ  

 ೕಡತಕ   ಅವ ಡರ   ೕ ಅದ  ಅಳವ ಳತಕ ”. 

(iii) (8)  ಉಪಪ ಕರಣದ ನ ರ  ಪ ಕವ  ಡತಕ . 

(iv) (11)  ಉಪಪ ಕರಣದ  “   ೕಣ  ಲ  ” ಎಂಬ ಪದಗಳ  
ಡತಕ . 

(v) (12)  ಉಪಪ ಕರಣದ  “ಅ ತ ೕ ಯ” ಎಂಬ ಪದಗಳ  ಡತಕ . 

(vi) (13)  ಉಪಪ ಕರಣದ  “ಅ ತ ೕ ಯ” ಎಂಬ ಪದಗಳ  ಡತಕ . 

(vii) (15)  ಉಪಪ ಕರಣದ ,- 

(ಎ) “ಅ ತ ೕ ಯ” ಎಂಬ ಪದಗಳ  ಡತಕ ; ಮ  

( ) ಡ ( )-  ಬದ  ಈ ಂ ನದ  ಪ ೕ ಸತಕ , ಎಂದ :- 

“( )  ಆ  ಅಥ   ಆ   , ಆದ   
ಧ ತ ರ ದ  ಮ   ಸಬ ದ ಆ  ಖ ಗಳ ಪ ಂದ ರ ದ  

ಅಥ  ಮ   ಧ ರ ಯ  ಆ   ಜ  ದ ಆ  ಂತ ಕಡ ಐದರ  
 ದ ,  ತ ತ  ಸಮ ದ ಡದ , ವ ದ ಮ  

ವ ಸ ದ ಯ ನ ವ ಸ  ಕ ಕಡ ಒಂಭತರ  ಬ ಂ  ತ ಸ ದ 
ಯ  ಯ ಡತಕ . 

ಂತ: 2021   ವ ಸ ದ  150 ಗ , ಆದ  
ಸವ  ವ ದ  100 ಗ ದ , ಆಗ ತ ಸ ದ  ತ  50 

ಗ . ವ ಯ  2023ರ ಂಬ   23  ಡ ದ , ಈ ಂ  
ಯ ಡತಕ ,- 

(i) ತ ತ ಆ   ತ  = . 50/- 

(ii) ತ ದ  ಡ = . 50/- 

(iii) ತ ತ ಆ   . 50/-ರ  ಕಡ 9ರ ಬ  ದರದ  ಈ ಂ  ಕ  
ಕತಕ ,- 

(ಎ) . 50/-ರ ಕಡ 50 ಎಂದ  . 25/-ರ  ಕಡ 9ರ ಬ   31, 2021 ಂದ 
ವ ಯ ಂಕದವ ; ಮ  

( ) . 50/-ರ ಕಡ 50 ಎಂದ  . 25/-ರ  ಕಡ 9ರ ಬ  ನ ಂಬ  30, 2021 ಂದ 
ವ ಯ ಂಕದವ . 

ಈ ಉಪ ಧ  ತ ಗಳ  ಈ ಗ  ೕ , ಆದ  ಧಪಟ  ವ  
ತ ದ ಗಳ  ವ  ಡ ದ , ವ ಗ ವ ತ ಯ ಧದ  
ಸಹ ಅನ ಯ ಗತಕ : 

ಪ , ಂ ನ ಉಪ ಧದ ಅ ರ ಈ ಗ  ಣ  ಡ ದ ವ ಗಳ  
ಮ  ವ  ಡತಕ ದ ಲ  ಅಥ  ಂ ನ ಗ  ಂ  ಡತಕ ದ ಲ .  

ಮ  ಪ , ಕ ನ ಅಥ  ೕ   ವ  (RCC- ತರ) ಇ ವ ಮ  ಲಮಹ  
ರ ಚದರ ಂತ ರದ ಮ  ಸ ತ: ಅ ೕಗದ ಸದ ಸ ಗ  ಯ 

ಡಬ ದ ಡ  ತ ಸ ದ ಯ ಕಡ 25ರ  ಇರತಕ : 
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ಅಲ  ಪ , ಸ ಂತ ಅ ೕಗದ ಮ  300 ಚದರ ಅ ಂತ ಕ  ಪ ಶವ  

ಂ ವ ಸ ಗ , ಬಡವ ನ ಸ  ಮ ಗ , ಕ ಟಕ ಳ   ಡ  
ಅಥ  ಹ   ಂಗ  ಮ ನಗರ ಂದ ಳ  ಪ ಶ ಂ  ೕ ಸ ದ 
ಮ ಗ ಥ ಸದ ಸ ಗ   ಡವ  ವ ಸತಕ ದ ಲ : 

ಅಲ  ಪ  ಸ   ಸ ಗಳ ನ ಸ ಗ  ಆ  ಯ  ವ ಸ  
ಫಲ ದ ದಭ ದ , ಆ ಕ ವಷ ದ ಯ   , ಆ ಕ ವಷ  

ಂಡ ಹ ರ  ಂಗ ಗಳ ತ ಯ  ಗ,  ವ ದ 
ಂಕದವ  ಕ  ವ ಗ ವ ಯ  ಕ  15% ದರದ  

ಬ ಯ  ವ ಸತಕ : 

ಅಲ  ಪ , ಸದ  ಹ ರ  ಂಗ ಗಳ ಯದ ತ ಯ ಅಂದ  ಆ ಕ ವಷ  
ಂಡ ಎರಡ  ವಷ ದ ತ ಯ  ಗ, ಆವ   

ವ ಗ ದ  ವ ಗದ  ಸಮ ದ ಡ  ವ ಗದ ಯ  
ಕ  9% ದರದ ನ ಬ ಂ  ವ ಗದ ಯ  ಯ ಡತಕ : 

ಅಲ  ಪ  ಪ ತ ರರ ದಭ ದ  ಸದ  ಹ ರ  ಂಗಳ ಅವ  
01.04.2024 ಂದ ಭ  ಸತಕ  ಮ  ಸದ  ಗಳ    
01.04.2025ರವ  ವ ಗ ದ , ಆ ತರ ವ ಗದ  ಸಮ ದ ಡ  

ವ ಗದ ಯ  ಕ  ಕಡ ಒಂಬತರ ದರದ ನ ಬ ಂ  
ವ ಗದ ಯ  ಯ ಡತಕ : 

ಅಲ  ಪ  ಒಂ  ಯ ಕ ಮ  ಎ   ರ ,  ಧ ಸ ವ 
ಸ ಗ  ಮ  ತಮ   ವ   ಇಂ ನವ  ಮ   ಧ ರ  

ರ ದವರ ಸ , ವ ಗದ ಅಥ  ಮ  ಧ ದ  ಈ 
ಪ ಕರಣದ ಯ  ಯ ದ  ಅನ  ವ ಬ ಯ  31   2024 
ರವ  ದ ವ ಗ   ೕಡತಕ : 

ಅಲ  ಪ  ಈ ಉಪ ಧ  ಭ ಷ ವ  ಅನ ಯ ಗತಕ .” 

(viii) 16  ಉಪಪ ಕರಣದ ಬದ  ಈ ಂ ನದ  ಪ ೕ ಸತಕ , ಎಂದ :- 

“(16)  ಧ ಸ ವ ಸ ಗಳ  ಧ ರ  ಅಥ  ಈ ಪ ಕರಣದ ಯ  ಆ  
ಯ  ಈ ಗ  ವ ವ ಸ ಗಳ ಮ  ಧ ರ ಯ , ತ ೕದ  

ಧ ರ ಯ  ಗಮ ಗ ಅಥ  ಅದ  ಸಮಥ ೕಯ ಸ ಶಗ  ಉದ ಗ 
 ಸಮಯದ  ಡಬ : 

ಪ   ಸ ಗಳ ಮ  ಹ   ಂಗ  ಮ ನಗರ ಯ ಆ   
ಸ ನ   ಅಥ  ತರ ಶ  ಬಳ ಯ ಳ  ಏಕ ನ (ಐ ) ಸ ಗಳ 
ದಭ ದ ,  ಧ ರ  ತದ ವ ಅಥ   ಧ ಸ ವ ಸ ಗ  ಆ  

ಯ ಗ , ಅನ ಯ ವ ಡಗ  ಮ  ವ ಸ ದ ಬ ಯ   
ಧ ಸ ವ ಅಥ   ಧ ರ  ತದ ವ ಆ   ಐ  ವಷ ಗಳ  
ೕ  , ಐ  ವಷ ಗ  ಸತಕ .” 

(ix) (18)  ಉಪಪ ಕರಣದ  “   ೕಣ  ಲ ” ಎಂಬ ಪದಗಳ  ಡತಕ . 

7. 148  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 148  ಪ ಕರಣವ  
ಡತಕ . 

8. 149  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 149  ಪ ಕರಣದ ,- 

(i) (1)  ಉಪಪ ಕರಣದ ಯ  ಈ ಂ ನ ಪ ಕವ  ಸತಕ , ಎಂದ :- 

“ಪ  ೕಂದ  ಅ ಯಮ, 1908 (1908ರ ಂದ  ಅ ಯಮ 16)ರ ಯ  
ೕಂ ದ ವ ಗಳ ದಭ ದ  ಧಪಟ  ಸ   ರ ಂದ ಅಂಥ 
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ಯ  ೕಕ ದ , ಆ  ಯ  ವ ಸ  ಲ  ರ ದ ವ , ಅಂಥ 

ವ ಟ   ಕ ಯ ರತಕ ದ ಲ .” 

(ii) (3)  ಉಪಪ ಕರಣದ ಬದ  ಈ ಂ ನದ  ಪ ೕ ಸತಕ , ಎಂದ :- 

“(3) ಅಂತಹ ೕ ೕ ನ ಅಥ  ಅನ  ಂತರ ಖ  ಆ ಕ  ಅಥ  ಅ ತ 
ಅ ಯ ಅ  ದ ಅಂತಹ ವ ವ ಯ  ದಭ ದ ದ , ವ ವ  
ಪ ದವನ ಸರ  ಸ ನ  ಸ -ನ  ನ ಸತಕ .” 

(iii) (5)  ಪ ಕರಣ ಮ  ಅದ  ದ ನ ಗಳ  ಡತಕ . 

(iv) (6)  ಉಪಪ ಕರಣದ  “ ಡ  ಅಥ  ಧಪಟ  ಸ ೕಯ ರ ಂ  
ಸ ೕ ಸ ” ಎಂಬ ಪದಗಳ ಬದ  “ಅಂಥ ಕಟ ಡ ಅಥ  ಯ ವ ವ  ಆ ಶವ  
ಸದ  ಡ  ಅಥ  ಧಪಟ  ಸ ೕಯ ರ  ೕಕ ಸ ” ಎಂಬ ಪದಗಳ  
ಪ ೕ ಸತಕ . 

9. 150  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 150  ಪ ಕರಣದ ,- 

(i) “  ವಷ ಗಳ” ಎಂಬ ಪದಗಳ ಬದ  “ಐ  ವಷ ಗಳ” ಎಂಬ ಪದಗಳ  
ಪ ೕ ಸತಕ . 

(ii) ಯ  ಈ ಂ ನ ಪ ಕವ  ಪ ೕ ಸತಕ , ಎಂದ :- 

“ಪ  ಸ   ಅಥ   ಸ ೕಯ ,  ಸನಬದ   
ಅಥ  ಸ ರದ ಒ ತನದ  ಅಥ  ತ ಣದ ವ  ವ ಯ 

ಧದ  ಅಂಥ ಅಕ ಮ ಅಥ  ತ  ನ ದ  ದ ದಭ ದ ,  ಅಂಥ 
ಪ  ಅನ ಯ ಗತಕ ದ ಲ  .” 

10. 156  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 156  ಪ ಕರಣದ ,- 

(i) (1)  ಉಪಪ ಕರಣದ  “148  ಪ ಕರಣದ” ಎಂಬ ಅಂ ಗ  ಮ  ಪದಗಳ ಬದ  “144  
ಪ ಕರಣದ” ಎಂಬ ಅಂ ಗ  ಮ  ಪದಗಳ   ಪ ೕ ಸತಕ . 

(ii) (3)  ಉಪಪ ಕರಣದ ಯ  ಈ ಂ ನ ಪ ಕಗಳ  ಸತಕ , ಎಂದ :- 

“ಪ  ಅ ೕಲ  ಸ ಸ  ಬಯ ವ  ವ  ತ  ದ ತದ ಕಡ 
ಐವತರಷ  ಯ  ವ ಸತಕ : 

ಮ  ಪ  ಅ ೕ  ಯಶ , ಈ ಗ  ವ ದ ತದ ಗ  ಅಥ  
ಣ  ತದ ಮ ಯ ಡ ದ , ಅದ   ಡ  ಮ ವ  
ಡತಕ  ಅಥ   ಇತರ  ಅಥ  ಭ ಷ ದ ಆ  ಗ  ಅಥ  ಡಗ  

ಅಥ  ಉಪಕರಗ  ಅಥ  ಬ  ಅಥ  ಇತರ ಗ  ಂ  ಳತಕ .” 

(iii) (3)  ಉಪಪ ಕರಣ   ಸ ದ ಪ ಕಗಳ ತ ಯ ಈ ಂ ನದ  
ಸತಕ , ಎಂದ :- 

“(4) ಪ ಕರಣ (1)ರ ಯ   ತ ಯ ೕ ೕಸ   ಡ ೕ ಆ 
ವ , ಅಂಥ ತ ಯ ೕ ೕಸ   ದ ನ ಂದ ವ  ನಗ ಳ  

ಯ  ವ ಸ ದ , ಅ ೕ  ರ  ತ  ೕ ೕ ನ  ತ  ೕಡ ವ , 
ಖ  ಆ ಕ  ತನ  ಂ ನ  ಜ  ವ ಲಕ  ಮ  ರನ ಅಂಥ ಚ ಯ 

ಟದ ಲಕ ಅಥ  ರ  ಕಟ ಡದ ಅ ೕಗ ರ ದ  ಅಂಥ ಕಟ ಡ ಅಥ  
ಯ ನ ಅಥ  ಅದರ  ಇರಬ ದ  ಚ ಯ ಜ  ಮ  ಟದ 

ಲಕ, ಂ   ಲ  ಮ  ಜ  ಲ   ಒ  ಯ ರಣ ಂ ದ  ಇ ವ 
ತ   ಸ ತ  ತ ಂ ದ  ಮ   ಜ  ಡ ದ ಸ ನ 

ಟ   ವ ಸಬ ದ ಭವ ೕಯ ಗ  ಸಮ ಥ ನ 
ತವ  ವ  ಡಬ . 
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 (5)  ರಣ  ರನ ಸ ನ ಜ  ಅಥ  ಪ ಪ  ಜ  

ಪ ಮ ಗ ದ , ಖ  ಆ ಕ , ಆ    ವ ವವ  ರನ 
ಂ    ಅಥ  ಯ  ಯ ಸಬ ಥ ೕ ಯ  ೕ  

ಳಬ : 

ಪ  ಗಳ ಜ ಯ ಂಕ ಂದ ಅರವ  ನಗಳ ತರ  ಸಹ ತ  
ಗಳ  ವ ಗ ದ  ದಭ ದ , ಅದ   ಜ ದ ಗಳ ಜ  ಟದ 
ಲಕ ವ  ಡಬ . ೕ  ದ , ಂ   ಲ  ಮ  ಜ  ಲ   

ಒ  ಯ ರಣ ಂ ದ  ಇ ವ ತ  ಮ   ೕ  ಳ ದ 
ಸ ನ ಜ  ಅಥ  ಟ   ವ ಸಬ ದ ಭವ ೕಯ ಗ  
ಸಮ ಥ ನ ತವ  ವ  ಡಬ . 

ಮ  ಪ  ಖ  ಆ ಕ  ಸ ಮ ಲಯದ ಂ  ರನ  
ಅ ೕಜ  ಒಳಪ ಸಬ .” 

11. 157  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 157  ಪ ಕರಣದ ,- 

(i) ಎರಡ  ಪ ಕದ ಬದ  ಈ ಂ ನದ   ಪ ೕ ಸತಕ , ಎಂದ :- 

“ಮ  ಪ  ಸದ  ೕ  ಅಥ  ೕ ೕ  ಅದ  ಯ ದ ಗ ಷ  
ಅ ಮ ಸಬ ದ ತ ಳ ದ ,- 

(ಎ) ವ ಜ ಕ ಸ ಯ ಅಥ  ಯ; ಅಥ  

( )  ಸ ಂಗ  ವ ಯ; ಅಥ  

( ) ಅಂಥ ವ   ಉ ಯ 

-  ೕ  ಅಥ  ೕ ೕ ನ  ಈ ಪ ಕರಣದ ಯ  ಲ ವ  
ಸತಕ ದ ಲ . ೕ  ಅಥ  ೕ ೕ  ಯ ದ ತ ವ  ೕ ದ , ಅಂಥ 
ೕ  ಅಥ  ೕ ೕ  ಯ ಸ ದ ೕ  ಲ ದ ವ  

ರತಕ . 

(i) ರ  ಪ ಕದ  (ಇ) ಡದ ಬದ  ಈ ಂ ನದ  ಪ ೕ ಸತಕ , 
ಎಂದ :- 

“(ಇ)  ಳ  ಪ ದ ಥ;” 

(ii) ವರ -3ರ ತ ಯ ಈ ಂ ನ ಪ ಕವ  ಸತಕ , ಎಂದ :- 

“ ೕ  ಲ  ಮ /ಅಥ  ಡವ  ವ ಸ  ದ ೕ ನ 
ದಭ ದ , ಅ  ಅ ತ ರ  ಅಥ  ಅನ ತ ರ , ಲ ವ  ವ ಸ  

ಬ ದ  ಆತ  ಲ  ಮ /ಅಥ  ಡದ  ೕ  ಲ  ಅಥ  
ಡದ ಂಕ ಂದ ಅದರ ವ ಯ ಂಕದವ  ಕ ಕ ದ ಕ ಕಡ 

ಹ ಂಟರ ದರದ  ಬ ಯ  ವ ಸ  ರ ರತಕ : 

ಮ  ಪ   ಅನ ತ ೕ , ಉಪ- ಗಳ  
ಷ ಪ ಸಬ ದ ಡವ  ವ ದ  ಗತಕ .” 

12. 161  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 161  ಪ ಕರಣದ ಯ  ಈ 
ಂ ನದ  ಸತಕ , ಎಂದ :- 

“ಈ ಅ ಯಮದ ಯ  ಆ   ರಣ  ೕ ೕ , ತ  ೕ ೕ  ಮ  
ತ ಯ ವ ಲ  ೕ ದ  ಉಪ ಸ ದ ನದ ಅ ರ ಯ ೕ ತ 
ವ ಸಗ ಂ  ಯ ದ ೕ  ಲ  ಅ ಣ   

ಧ ಸಬ , ತ  ಡಬ  ಮ  ಅದ  ರಣ  ೕ ೕ ಗಳ  
ೕಡಬ : 



7 

 
ಪ  ಅನ ತ ೕ  ಅದ  ವ ಚ , ಇತರ 

ಉಪ ಧಗ ಂ  ಅದ  ಅನ ತ ೕ ನ ಮ ಗಳ ವಶಪ  
ಮ  ಟದ ಲಕ ವ  ಡಬ .” 

  13. 162  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 162  ಪ ಕರಣದ ಬದ  
ಈ ಂ ನದ  ಪ ೕ ಸತಕ , ಎಂದ :- 

“162.  ೕ ನ  ಲ  ಗ ಹ .- 158  ಪ ಕರಣದ ಅ ಯ   
ಅವ , ಸಬ ದ  ೕ  ಲ ದ ಗಹ ಯ  ಉಪ ಗಳ  

ಷ ಪ ಸಬ ಥ ಧ ಗ  ಮ  ಷರ ಗಳ   ಕ  ಮ  
ಕ ಟಕ ವ ಜ ಕ ಗಹ ಗಳ  ರದಶ ಕ  ಅ ಯಮ, 1999 (2000ರ ಕ ಟಕ 
ಅ ಯಮ 29)ರ  ಅದರ ಯ  ರ ದ ಯಮಗಳ ಉಪ ಧಗಳ  ಕ  

ಲ   ಸಮಯದ  ಒಂ  ವಷ  ೕರದ ಅವ  ಕ ದ ಏ  
ವ ಸಬ .” 

14. 171  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 171  ಪ ಕರಣದ ಬದ  ಈ 
ಂ ನದ  ಪ ೕ ಸತಕ , ಎಂದ :- 

“171.ಅ ೕ .- ಖ  ಆ ಕರ  ನ  ಧ ರ  ಆ ಶ ಂದ ತ ದ 
 ವ , ಯ ಸತಕ  ಲ   ಯ ನವ  ಅ ಸ , 

ರ  ಅ ೕ  ಸ ಸತಕ : 

ಪ , ಅ ೕ ರ  ಧ ದ ಅಥ  ನ   ಧ ದ ಲ ದ ಕ ಷ  
ಕ  50ರಷ   ವ  ದ ರ  ಅ ೕಲ  ರಸ ಸತಕ ದ ಲ : 

ಮ  ಪ  ಅ ೕ  ಯಶ , ಈ ಗ  ವ ದ ತದ ಗ  ಅಥ  
ಣ  ತದ ಮ ಯ ಡ ದ , ಅದ   ಡ  ಮ ವ  
ಡತಕ  ಅಥ   ಇತರ  ಅಥ  ಭ ಷ ದ ಲ  ಅಥ  ಗ  ಅಥ  
ಡಗ  ಅಥ  ಉಪಕರಗ  ಅಥ  ಬ  ಅಥ  ಇತರ ಗ  ಂ  

ಳತಕ .” 

15. 172  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 172  ಪ ಕರಣದ ಉಪಪ ಕರಣ (2) 
ಮ  (3)ರ ಬದ  ಈ ಂ ನದ  ಪ ೕ ಸತಕ , ಎಂದ :- 

“(2)  ವ ಯ ತ  ೕ ೕಸ  ೕ ವ  ವ  
ಯ ಸಬ ಥ ಯಮಗ  ಅ ರ  ಯ ದ ರದ ಂ  ಅಂಥ 

ತ  ೕ ೕಸ  ಪ ಸತಕ ದ ಲ . 

(3) ವ  ಉಪಪ ಕರಣ (1) ಮ  ಉಪಪ ಕರಣ (2)ರ ಅ ಯ   ವ  
ಪ ಸ ದ ವ ಳ  ಯ  ವ ಸ  ಫಲ ದ  ಪ ದ 
ರ  ಈ ಅ ಯಮದ ಅ ಯ  ಚರ ಸ ಗಳ ಜ , ಂ   ಗಳ ಮ  ರ 

ಸ ಗಳ ೕ  ಮ  ರ ಸ ಗಳ ಜ  ಟ   ಆ   
ವ  ಯ ದ ೕ ಯ  ಮ  ಯ  ನದ    

ಯದ  ಯ  ವ ಡ   

 ಆ ಸಬ .” 

16. 178  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 178  ಪ ಕರಣದ ನ “ಅಂಥ 
ವ  ವ ಂಕ   ಧ ರ  ಒಳ ಗ ೕ, ಆ  ಂಕ ಂದ ಆ  
ವಷ ಗ ಳ ” ಎಂಬ ಪದಗಳ  ಡತಕ . 

17. 179  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 179  ಪ ಕರಣವ  
ಡತಕ . 

18. ಸ ಪ ಕರಣ 249-ಎ ಪ .- ಲ ಅ ಯಮದ 249  ಪ ಕರಣದ ತ ಯ ಈ 
ಂ ನದ  ಸತಕ , ಎಂದ :- 
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“249ಎ . ಕ ಟಕ ಪಟ ಣ ಮ  ಂತರ ೕಜ  ಅ ಯಮ, 1961ರ 

ಉಪ ಧಗ ಗ ಣ  ನಗರ  ಅ ರಗಳ  ಚ .-ಈ 
ಅ ಯಮದ ಏ ಒಳ ಂ ದ ,- 

(i) ಕ ಟಕ ಪಟ ಣ ಮ  ಂತರ ೕಜ  ಅ ಯಮ, 1961ರ 14  ಪ ಕರಣದ 
ವರ ಯ  ಪ  ಬಳ  ಅಥ  ಅ  ಧಪಟ   ಷಯದ 

ಬ   ಅ ರವ  ಚ ಸ  ಅಥ   ಪ ಯ ವ  ರ ಸ  
ಅಥ   ಕತ ವ ವ  ವ ಸ  ಈ ಅ ಯಮದ ಲಕ ಅಥ   
ಅಗತ ಪ ದ ನಗರ  ಅಥ   ಅ  ಅಥ  ಇತರ ರ  ಅಂಥ 

ಬಳ  ಅಥ  ಅ  ೕಜ   ಅಥ  ಅ  ೕಜ  ಇಲ ವ  
ೕಜ  ರದ ಸಹಮ ಂ  ಅಂಥ ಅ ರವ  ಚ ಸತಕ  ಅಥ  ಅಂಥ 

ಪ ಯ ವ  ರ ಸತಕ  ಅಥ  ಅಂಥ ಕತ ವ ವ  ವ ಸತಕ ; 

(ii) ಸದ  ನಗರ  ಅಥ   ಅ  ಅಥ  ಇತರ ರ   
ವ  ಈ ಅ ಯಮದ ಲಕ ಅಥ  ಅದರ  ಅಗತ ಪ ದ  ಅ ಮ , 
ಅ ೕದ  ಅಥ  ಯ , ಅ  ಕ ಟಕ ಪಟ ಣ ಮ  ಂತರ ೕಜ  
ಅ ಯಮ, 1961ರ ಉಪ ಧಗಳ  ವ ಷಯ    
ಅವಶ ೕ ಆ  ಷಯ  ದ , ಸದ  ಅ ಯಮದ ಉಪ ಧಗಳ  

ದರ ಸಮಥ  ಅಂಥ ವ , ದ ರ ನಗರ  ಅಥ  ಅ  
ಅಥ  ಇತರ ರ  ಮನವ  ವ  ಜ ಪ ದ ರ , 

ಡತಕ ದ ಲ ;” 
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ಉ ೕಶಗ  ಮ  ರಣಗಳ  

 

ಆ  , ೕ  ಲ ,  ಮ  ಲ  ಗಳ ವ   ಅ ೕ ಗಳ 

 ತ ಉಪ ಧಗ  ಧಪಟ ಂ  ಅ ಗಳ ವ ಅಸ ಷ ಂ , 

ಅ ಯಮದ ಉಪ ಧಗಳ ಅ ನದ  ಉದ ವ ಂದ ಯ  ಸ   

ಬಳ  ಅಥ  ಅ  ದ ಕ ಟಕ ಪಟ ಣ ಮ  ಂತರ ೕಜ  

ಅ ಯಮ, 1961ರ 14  ಪ ಕರಣದ ಉಪ ಧಗಳ  ಸ  ಹ  ಂಗ   ಮ ನಗರ 

 ಅ ಯಮ, 2020 (2020ರ ಕ ಟಕ ಅ ಯಮ 53)  ಪ   

ಅವಶ ಕ ಂ  ಪ ಗ ಸ .   

 

ಆದ ಂದ ಈ ಯಕ, 
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ಆ ಕ ಪನ ಪತ  

 

ಪ ತ ಸ ತ ಕ ಕ ಮ ಂದ  ನ ಚ  ಉಂ ಲ . 
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ಪ ೕ ತ ಸನ ರಚ ರದ  ಪನ ಪತ  

ಡ- 5 (1) (i)  ಉಪ ಡ  ಆ  ಂ  ಇತರ ಉಪಕರಗಳ ಗ ಹ ಯ 
 ಯಮಗಳ  ರ ಸ  ಜ  ಸ ರ  ಅ ರವ  ೕ ತ . 

(2) (iv)  ಉಪ ಡ  ಅ ೕ ಗ  ಇ ವ ರದ  
ಯಮಗಳ  ರ ಸ  ಜ  ಸ ರ  ಅ ರವ  ೕ ತ . 

ಡ- 10  (iii)  ಉಪ ಡ  ಂ   ಅಥ  ಯ ಜ ಯ ನದ 
 ಯಮಗಳ  ರ ಸ  ಜ  ಸ ರ  ಅ ರವ  ೕ ತ . 

ಡ- 11 (i)  ಉಪ ಡ  ೕ  ಅಥ  ೕ ೕ ನ ಗ ಷ  
ಅ ಮ ಸಬ ದ ತ  ಮ  ೕ  ಲ ದ  ಯಮಗಳ  
ರ ಸ  ಜ  ಸ ರ  ಅ ರವ  ೕ ತ . 

ಡ- 12 ೕ  ಲ ದ  ಯಮಗಳ  ರ ಸ  ಜ  ಸ ರ  
ಅ ರವ  ೕ ತ . 

ಡ- 14 ಅ ೕ ಗ ನ ರ ಮ  ಯ ನ  ಅ ೕ ಗ  
ಲ ಯ  ಯಮಗಳ  ರ ಸ  ಜ  ಸ ರ  ಅ ರವ  

ೕ ತ . 

ಡ- 15 (2)  ಉಪ ಡ  ಅ ೕ ಗಳ ನ ಮ  ಯ ನದ  
ಯಮಗಳ  ರ ಸ  ಜ  ಸ ರ  ಅ ರವ  ೕ ತ . 

 

  ಪ ತ ಸನ ರಚ ಯ ಪ ೕಜ  ಯ ಸ ಪ ತ . 

                                                                                                                                                                                             

   

. . ವ  
ಉಪ ಖ  

 
 
 

 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 

 



12 

 
ಅ ಧ 

ಹ  ಂಗ  ಮ ನಗರ   ಅ ಯಮ, 2020 
(2020ರ ಕ ಟಕ ಅ ಯಮ 53)ರ ಉ ತ ಗ 

 
XX                  XX                    XX 

  81.   ೕ ಸ ಯ ಅ ರಗ  ಮ  ಪ ಯ ಗ .-(1) ಅ ಯಮ ಮ  
ಅದರ ಯ  ಡ ದ ಯಮಗಳ ಉಪ ಧಗ  ಒಳಪ  ೕ ಸ  ಈ ಂ ನ ಅ ರಗ  
ಮ  ಪ ಯ ಗಳ  ಂ ರತಕ , ಎಂದ  :- 

XX                  XX                    XX 
( ) ಅ ೕ  ೕ ಸ  ಈ ಅ ಯಮದ ಅ ಯ  ಅಗತ ಪ ಸ ದ ಎ  ಅ ೕ ಗಳ  

ಆ .   
XX                  XX                    XX 

102.   ಬ ಂ  ಅ .- (1) ವ ಅ ಗಳ ಮ  ಕರರ ಪದ ಮಗ  ಮ  ದ ಗ  
ಯ ಬ ಂ ವ ಂ  ಖ  ಆ ಕ  ಅ ಯಪ ವ ೕ ಆ ಅ ಗಳ ಮ  ಕರರ 

ಪದ ಮಗಳ  ಮ  ದ ಗಳ  ವ ವ, ಅವ  ಯ ಡ ದ ಬಳಗ , ೕ ಗ  
ಮ  ಭ ಗ   ಖ  ಆ ಕ  ಪ ವಗಳ  ಒಳ ಂ ವ ಒಂ  ಅ ಯ  

, ಹಣ  ಮ  ಅ ೕ ಗಳ ಅಥ  ದ ರ ಬ ಂ  ಮ  ಆಡ ತ ರ  ೕ 
ಸ ಯ ಂ  ಸತಕ . 

XX                  XX                    XX 
142.   ಸಬ ದ ಗ .-  XX                  XX                    XX 
 (2)  ನ ನ  ಸ ಯ  ಅಂ ೕಕ ದ ವ  ಲಕ, ಯ ಯ  ಮ  

ಅಂಥ  ದರವ  ಧ ವ ವ ಗಳ ಅಥ  ಸ ಗಳ ಅಥ  ಉದ ಮಗಳ ವಗ ವ   
ಣ ಸತಕ . 

(3) ಸಮಪ ಕ ರಣಗ   ಸಮಯದ  , ಯ ವ  
ಯ  ಸ ತ ಸಬ ,  ಡಬ  ಅಥ  ರ ಸಬ . 

XX                  XX                    XX 
143.    ಗಳ  .- (1) , ಈ ಅ ಯಮದ ಅ ಯ  ವ  

ವ , ಈ ಂ ನ  ಗಳ  ಬ  ಮ  ಗ ಸಬ , ಎಂದ :- 
(ಎ) ಸ ರ ಂದ ಅ ಸ , ಕ  10 ರ  ೕರ  ಅಂಥ ದರದ  ಲ 

ಕಯ ಗಳ ಉಪಕರವ , ನಗರ ಳ ನ ರ ಗಳ  ಉಪ ೕ ದ  ಪ ಂ  ಕ  ೕ  
ಹನಗಳ  ಯ ಸಬ ವ ಮ  ಧ ವಗ ಗಳ ೕ   ಹನಗ  ಧ ದರಗಳ  

ಗ ಪ ಸಬ

( ) ಸ ರ ಂದ ಅ ಸ , ಘನ ಜ ದ ಗ ಹ  ಮ  ಯ ಉ ೕಶ  
ನಗರದ  ಪ ಂ   ಅಥ  ಕಟ ಡ ಅಥ  ಎರಡರ ೕಕ ಅಥ  ಅ ೕಗ ರರ  

ಕ  ಹತರಷ  ೕರ ತಹ ದರದ  ಘನ ಜ  ವ ಹ ಯ ಉಪಕರ ಮ  ಗ  ಅಥ  
ಕಟ ಡಗ  ಅಥ  ಧ ಪ ಶಗಳ  ಧ ವಗ ಗಳ  ಧ ದರಗಳ  ಗ ಪ ಸಬ  

 ( ) ಸ ರ ಂದ ಅ ಸ ದ ಅಂತಹ ದರದ  ವ ನಗರ  ಉಪಕರ. 
 (2) ಉಪಕರದ ಪದ  ಗ ದ ಎ  ಹಣವ  ಒಂ  ಕ ೕ  ವ  ಡತಕ  
ಮ  ಅದ  ಉಪಕರ  ಎಂ  ಕ ಯತಕ . 
 (3) (1)  ಉಪ-ಪ ಕರಣದ ಅ ಯ  ಸ ದ ಉಪಕರವ  ಯ ಸಬ ದ ೕ ಯ  
ಪ ಯತಕ  ಮ  ಗ ಸತಕ   ಮ  ವ  ಡತಕ . 
 (4)  ಈ ಪ ಕರಣದ  ಏ  ಒಳ ಂ  ಈ ಪ ಕರಣದ ಅ ಯ  ವ ಮ  ಉಪಕರದ 

ಧ ರ ಂ  ತ ದ  ವ  ಧ ರ ಯ ಆ ಶದ ಪ ಯ  ೕಕ ದ  ವ  
ನಗ ಳ  ೕಕರಣದ ಂ  ಅಂತಹ ಆ ಶದ ದ  ಅ ೕಲ   ಡಬ .   

144.    ಕಟ ಡಗ  ಅಥ   ಅಥ  ಎರಡರ ನ ಯ ವರ  ಮ  ವಗ .- (1) 
ಕಟ ಡಗ  ಅಥ   ಅಥ  ಎರಡರ ನ ಯ  ಯ ಲಕ,-  
 (ಎ) ವಸ  ಕಟ ಡಗ  
 ( ) ರ ಕಟ ಡಗ  
 ( )    

- ಣ ಯದ ಪದ  ಸಬ ದ ಯ ಕ ಲ ದ ಕ  ಹತರಷ  
ೕರ ತಹ ದರದ  ಸತಕ . 
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(2) (1)  ಉಪಪ ಕರಣದ ಅ ಯ  ಣ ಯದ ಅ ರ  ಯ ಲಕ ಧ ಸ ದ 

ಕಟ ಡಗ  ಅಥ   ಅಥ  ಎರಡರ ನ ಯ ದರವ  ಪ  ವಷ   ಕ  ಐದರ  
ಸಬ . 

(3) ಕಟ ಡಗ  ಅಥ   ಗ  ಅಥ  ಎರಡರ ನ ಯ  ಅಂತಹ ಸ ನ 
ೕಕ  ವ ಸತಕ . ಕಟ ಡಗ  ಅಥ   ಗ  ಅಥ  ಎರಡರ ಲಣ ,  
ಯ , ದ  ಇದ , ಸದ  ಕಟ ಡಗ  ಅಥ   ಗ  ಅಥ  ಎರಡರ  

ದಲ  ಸ ರ  ಅದರ ತ ಯದ ಯ  ಮ  ಚರಸ ನ , ವ  ಯ  
ಒಳಪ ರತಕ . ದ  ಇದ , ಅಂತಹ ಕಟ ಡಗ  ಅಥ  ಗಳ ಯ  ಅಥ  ಅದರ 

 ಪ ಯತಕ  ಮ  ಅಂತಹ  ದ ವ  ಸತಕ .  
(4) ಈ ಅ ಯಮದ  ತ ದ  ಏ  ಇದ , ಈ ಅ ಯಮದ  ಉಪ ದ 

ಗ  ಮ  ಯ ಸಬ ಥ ಯಮಗ  ಒಳಪ  ಹ  ಂಗ  ಮ ನಗರ  
ಪ ಶದ ನಗರ ಳ  ಇ ವ ಎ  ಕಟ ಡಗ  ಅಥ   ಗ  ಅಥ  ಅ ರಡ  ಪ ವಷ  
ಈ ಂ ನ ೕ ಯ  ಆ  ಯ  ಸತಕ . 

(5) ಹ  ಂಗ  ಮ ನಗರ , ಅಂ ೕಕ ದ ಣ ಯದ ಲಕ, ಕಟ ಡ ,   
 ಅಥ  ಅ ರಡ   ಸಬ ದ ಕ ಲ ದ ಕಡ 10  ಲ  ಸ  

ಯ  ಸತಕ  . ಒಂ  ಕಟ ಡ ,   ಅಥ  ಅ ರಡ   ಸಬ ದ 
ಕ ಲ ವ , ಕಟ ಡದ,  ಯ ಅಥ  ಅ ರಡರ ಒ  ತ ೕಣ ಂ   

``ಘಟಕ  ೕಣ  ಲ '' ವ  ವ ಲಕ ದ ಣಲಬ ವ  ಹ  ಂಗ ಗ , ಮ  
ಕಟ ಡ  ಎ  ಹ ಯ  ಎಂಬ ಆ ರದ  ಯ ಸಬ ಥ ದರದ  ಸವಕ ಯ  ಕ  ಕ  

ಕತಕ .     
 ವರ .- ಈ ಪ ಕರಣದ ಉ ೕಶ , ``  ೕಣ  ಲ '' ಎಂದ , ಸ ಳ, ಕಟ ಡ ಣದ 

ಬ ,   ಅಥ  ಕಟ ಡ  ವ ಬಳ  ಇ ೕ ಆ ಬಳ ಯ ಸ ಪ,  ಯ 
ೕಣ , ಕಟ ಡ ತ ೕಣ , ಕಟ ಡ ಎ  ವಷ  ಹ ಯ , ವಸ ತರ ಕಟ ಡದ  ಹನಗಳ 
ಗ  ಲ  ಸ ೕ ಆ ಹನ ಗ  ೕಣ  ಮ  ಯ ಸಬ ಥ ಇತರ 

ನ ಡಗಳ  ಗಮನದ ಂ  ಸ ಹ ಲ  ಣ ಯ ನ ಅಥ   ಕ  
 ಅಥ   ಈ ಎ  ಲಗ ಂದ ಅಥ  ಈ ಲಗಳ ೕಜ ಯ ಲಕ,  

ಪ ಪ  ಮ  ಸ ಜಸ ಂ  ಪ ಗ ಸಬ ದ ಅಥ  ಹ  ಂಗ  ಮ ನಗರ ಯ 
ಖ  ಆ ಕ  ಧ ದ ಸ ಸ  ಕ  ದರದ ಆ ರದ  ಪ  ಂಗ  ಪ  ಚದರ ಂದ 
ೕ ಸ ದ ಆ ಯದ ಸ ಸ  ದರ.  ವಲಯಗಳ  ವ ೕ ಕ ದ ಧ ಪ ಶ  ಅಥ  ೕ ,  

 ಅಥ  ಕಟ ಡ  ವ ಬಳ  ಇ ೕ ಆ ಬಳ ಯ ಧ ಸ ಪ  ಕಟ ಡಗಳ ಮ   
ಗಳ ಧ ವಗ ಗ   ದರಗಳ  ಗ ಪ ಸಬ : 
ಪ , ``  ೕಣ  ಲ '' ಂದ ತ ಗಬ ದ ವ ಗಳ  ಮ  ಈ ಬ  

 ಮನ ಯ  ಸ ದ  ಅಥ  ಸಲ ಗಳ  ೕ ದ  ಒಂ  ಅವ ಶವ  
ೕ ದ , ಅದ  ಈ ಂ  ಸ  ಜ ಪತ ದ  ಪ ಕ ದ  ರ , ಅಂಥ   

ೕಣ  ಲ   ಬರತಕ ದ ಲ : 
ಮ  ಪ , ಒಂ  ಕಟ ಡ  ಂ ಂ ವ ಮ  ಅಂಥ ಕಟ ಡ  ಆವ ವ ೕಣ ದ 

ರರಷ  ೕರದ ೕಣ ದ  ಸ  ಂದ  ೕಡತಕ : 
ಅಲ  ಪ , ಅ ಸಬ ಥ ಷರ ಗ  ಒಳಪ  ಮ  ಅಂಥ ಸ ಶಗಳ , ಹ  

ಂಗ  ಮ ನಗರ ಯ ಖ  ಆ ಕ ,-  
(ಎ) ಕ ಟಕ ಳ  ಲ  ಡ ಂದ ಅಥ  ಹ  ಂಗ  ಮ ನಗರ ಯ 

ಖ  ಆ ಕ ಂದ ಳ  ಪ ಶ ಂ  ೕ ಸಲ ವ ಒಂ  ಪ ಶದ ವ 300 ಚದರ ಂತ  
ಕ  ೕಣ ದ ತ ಪ ಶದ; ಮ  

( ) ತರ ಕಟ ಡದ  ಹನ ಗ  ಸ ಳ  ಬಳ ವ ಮ  ಅದರ ೕಕ ಅಥ  
ಅ ೕಗ ರ  ಅದ  ಬಳ ದ  ಲ  ಸ ವ ಸ ಳದ; 

( ) ಅವ  ಕ ಂ  ಸಬ ಥ ಕಟ ಡ ಅಥ  ಯ  ಇತರ ವಗ ಗಳ- 
ಧದ , ವಲಯ ವ ೕ ಕರಣವ  ಗಣ  ಳ , (2)  ಉಪ ಪ ಕರಣದ ನ  ಬದ  

ಒಂ  ಇ  ತ ವ  ಕ ಯ  ಗ ಪ ಸಬ . 
(6) ಹ  ಂಗ  ಮ ನಗರ , ಸ  ಯ ,  ಸ ೕಯ , 

 ಸನಬದ   ಅಥ  ಸ ರದ ಒ ತನದ ವ ಅಥ  ತ ಣದ ವ ಒಂ  ಘ 
 ದ ಯ ,  ರ  ದ ಕಟ ಡವ  ರ ಪ , ಕಟ ಡ ಉಪ 

ಗ  ಉಪ ಧಗಳ  ಉಲಂ  ಕ ವ ಅಥ  ಅನ ತ ಔ ನ  ಅಥ   ಯ  
ಕ ವ ಕಟ ಡ   ಪ ಂ  ಕಟ ಡ ,   ಅಥ  ಅ ರಡ  ಒಳ ಂ  ಅಥ  
ಅ ೕಗ ಪ ಣ ಪತ  ಅಥ  ಕಟ ಡ ಣ ಯ ಪ ಣಪತ ವ  ೕಡ  ಸ  
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ಬಳ ವ ಕಟ ಡ  ಎರ  ಪ  ಸ  ಯ  ಸಬ  ಮ  ಅದ  ವ  ಡಬ . 
ಅಂಥ ಕಟ ಡಗ ಂದ ವ  ದ ಸ  ಯ ಕ ವ  ಒಂ  ಪ ೕಕ ಸ ನ  ಇಡತಕ :  

ಪ , ಈ ಪ ಕರಣದ  ಅಂಥ ಕಟ ಡಗ  ಸ  ಯ   ಮ  ಅದ  
ವ  , ದ  ಉಲಂಘ ಯ  ಸಕ ಮ ಸ   ಹಕ ಗ  ಅಥ  
ಅಂಥ ಕಟ ಡ  ಹ ಮ , ಒ ತನ ಅಥ  ನ ನ ನವ ಗ  ರ  ಲ . ಅಂಥ 
ಕಟ ಡಗ  ನ ಉಲಂಘ  ಈ ಅ ಯಮದ ಅಥ   ಇತರ ನ ಉಪ ಧಗಳನ ಯ 

 ಕ ಮ  ಗ  ಗ  ಬದ ರತಕ .  
(7) ಸದ ಉ ೕಶ  ಬಳ ವ ಸ ಂತ ಸದ ಕಟ ಡದ ಧದ  ಮ  ಯ 

ರ ನ  ಜ  ಸ ರ  ಅ ಸಬ ಥ ತರ ಉ ೕಶ  ಸ ಂತ  
ಬಳ ಥ ಕಟ ಡದ ವಗ ದ ಧದ  ಯ ಡತಕ  ಸ  ಯ  ಕ  ಐವತರ  
ಇ ಸತಕ .   

(8) ಸ  ಯ  ವ  ಡ  ಲ  ರ ದ ವ , ಯ  ಎರ  
ಸಮ ದ ಗಳ  ಂ   ಲಕ ಅಥ  ಇ- ವ ಯ ಲಕ ವ  ಡತಕ . 

ದಲ ಯ ತ  ಪ  ಆ ಕ ವಷ ದ  30 ಳ  ಮ  ಎರಡ  ತ  ನ ಂಬ  29 ಳ  ವ  
ಡತಕ . ಆ  ಸ  ಯ  ವ  ಡ  ಲ  ರ ದ ೕಕ  ಅಥ  

ಅ ೕಗ ರ  ಅಥ  ವ  ಒಂ  ನ  ಯ ದ  ಆ  ಳಬ : 
ಪ , ಯ  ವ  ಡ  ರ ದ ೕಕ  ಅಥ  ಅ ೕಗ ರ  ಪ  

ವಷ ದ ಭದ ಂಕ ಂದ ಒಂ  ಂಗ ಳ  ವರ ಪತ ವ  ಸ ದ  ಮ  ಇ ೕ ವಷ ದ ಸ  
ಯ  ಸಹ ವ  ದ , ಆತ  ಯ ಡತಕ  ಯ  ಕ  ಐದರ  

ಯ ಯ  ಆತ  ೕಡತಕ :    
ಮ  ಪ , ಸ ರ  ಯ ರ ನ , ಅ ಚ ಯ ಲಕ  ಹಣ  

ವಷ ಗ   ಡ ಲ  ಸ  ಯ  ವ  ಡ  ಮ  ಕಡ ಐದರ  
 ಲಭ ವ  ಪ ಯ  ಲಪ ಯ  ಸ ಸಬ : 

ಅಲ  ಪ  ಯ ಸಬ  ಅ ತ ಪ ೕಲ  (random scrutiny) ಒಳಪ , ದಲ 
 ಅಥ  ಕ ಟಕ ಂ  ಅ ಯಮ, 1957ರ (1957ರ ಕ ಟಕ ಅ ಯಮ 34) 45  ಪ ಕರಣದ 

ಅ ಯ  ಸ ನ ಗ  ಲ  ಪ ಷ ೃತ ಂಡ ವಷ  ಖ ದ  ವರಪ  
ಪ ಂ   ವಷ  ಅನ ಯ ವ  ವ  ಆ ರ ವಷ ಗತಕ . 

(9)  ೕಕ  ಅಥ  ಅ ೕಗ ರ  (7)  ಉಪಪ ಕರಣದ   ವರ 
ಪತ ವ  ಸ ವ ದ  ಕ  ಕ ದ ಅಧ ಕ ಯ  ಂ ತ  ವ  

ಡತಕ  ಅಥ  ಆತ  ಸತ  ಮ  ಣ  ಎಂ  ೕ  ಸ ದ ವರ ಪತ ದ 
ಆ ರದ  ವಷ  ವ  ಡ ದ ಸ  ಯ ಣ  ಬಲಗ  ವ  ಡತಕ . 

(10) ಈ ಅ ಯಮದ  ಏ  ಒಳ ಂ ದ , ಜ  ಸ ರ  ಈ ಪ ಕರಣದ  ಸ  
ಯ  ವ  ಡ  ರ ದ ಪ ಬ  ೕಕ  ಅಥ  ಅ ೕಗ ರ  ಹ  

ಂಗ  ಮ ನಗರ ಯ ಖ  ಆ ಕ  ಅಥ  ಈ ಧದ  ಅವ  ಅ ತ ದ 
ಅ  ಅಥ  ಏಜ  ಪ  ವಷ  ಸ ಸತಕ  ವರಪತ ದ ನ ಯ  ಮ  ೕ ಯ  

ಯ ಸಬ .   
(11)   ಕಟ ಡದ ಅಥ   ಯ ಅಥ  ಎರಡರ ೕಕ ಅಥ  ಅ ೕಗ ರ  

ವರಪ ಗಳ  ಸ ದ  ಮ  ಈ ಪ ಕರಣದ ಅ ಯ   ಧ ದ  ಲಭ ವ 
ಸ , ಖ  ಆ ಕ   ೕಣ  ಲ   ಆ ತರ ವ ಸ ದ ಸ  ಯ  

ಧ ದ  ಗ ಗಳ  ರ ಸತಕ . 
(12) ಜ  ಕಟ ಡವ  ರ ಪ  ವಸ  ಕಟ ಡದ ೕಕ ಅಥ  ಅ ೕಗ ರ   

ಧ ರ  ಸ ದ ಪ ಂ  ವರಪ , ಯ ಸಬ ತಹ ೕ ಯ  ಸ ದ 
ವರಪ ಗ , ಖ  ಆ ಕ  ಅಥ  ಆವ ಂದ ಅ ತ ದ ಅ  ಅಥ  ಅ ತ ದ 

ಅ ೕನ ಅ  ಳಬ ದ ಅ ತ ೕ ಯ ಪ ೕಲ ಯ ಕ  10ರ  ಪ ಕರಣಗಳ  
ರ ಪ  ಉ ದ ಪ ಕರಣಗ  ಯ  ಯ ದ  ಧ ಸ  ಎಂ  

ಸತಕ . 
ಪ , ಖ  ಆ ಕ  ಅಥ  ಆತನ ಅ ತ ದ ಅ ಯ ಸ ೕರ ಂದ ಅಥ  

ಯ  ಯ ದ  ರ ವ ವ ಂದ ಯ  ತ ಸ  ಎಂಬ 
ದಭ ದ  ಅನ  ಬ  ರಣ  ಎಂ  ಆತ  ಅಂತಹ ಕಟ ಡಗ  ಅಥ   ಗಗ  

ಮ   ಧ ರ ಯ ರಣಗಳ  ತ ಸ ಯ  ಸಬ . 
(13) ಸ ಸ ದ ವರ ಪ ಗಳ ಅ ತ ೕ ಯ ಪ ೕಲ ಯ ಉ ೕಶ  ಅಥ   

ಕಟ ಡಗ  ಅಥ  ಗಗ  ಅಥ  ಎರಡರ ಧದ  (7)  ಉಪ ಪ ಕರಣದ ಅ ಯ  
ಅಗತ ಪ ಸ  ವರ ಪ ಗಳ  ಸ ಸ ವ ದಭ ದ , ಖ  ಆ ಕ  ಅಥ  ಇದರ 
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ಪರ ವ ನ ಆತ ಂದ ಅ ತ ದ  ವ  ೕಕ  ೕ ೕ   ೕ ದ ತ ಯ 

  ಅಥ  ಕಟ ಡದ ನ ದ , ಪ ೕಲ , ೕಜ ರರ ಅಳ ಯ  ಡಬ . 
ೕಕ  ಅಗತ ಪ ದ  ಮ  (5)  ಉಪಪ ಕರಣದ ಅ ಯ ಅಂತಹ ಪ ೕಲ ಯ ಮ  

ಗ ದ ಯ ಆ ರದ  ಅವಶ ಕ  ಒದ ಸ  ಬದ ರತಕ , ಆತನ ಸ ತ  
ಲ ಪನ ಡತಕ  ಮ  ಧಪಟ  ೕಕ ಅಥ  ಅ ೕಗ ರ  ಧ ರ ಯ ಆ ಶದ 

ಒಂ  ಪ ಯ  ಕ ಸತಕ . ಮ  ಅಂತಹ  ಕಟ ಡ ಅಥ   ಗಗಳ  ಪ ವ 
 ಅದರ  ೕ ದಯ ಮ  ಸ ದ ನ  ದ ಸತಕ . 
(14) ಆವರಣಗಳ ತ ಸ ಯ  ನ ಸ  ಅ ತ ದ ಅ  ಪ ದ  ಸ ನ 

ೕಕ ಅಥ  ಅ ೕಗ ರ  ಕ ದ , ಅ  ಕ ಅವ ಶವ  ೕ ದ ತ ಯ 
ಕರ ಯ  ಖ ಸತಕ  ಮ  ಆತನ ಅ ತಮ ಚ ಯ  ಸ ನ ಲ  ಧ ರ ಯ  

ಂ ವ ಸತಕ .  
ಪ , ನವ ವಸ ಯ  ಕ ರವ  ಬಳ ದ ಕಟ ಡಗಳ ದಭ ದ , ಅ ೕಗ ರ  
ಕ ಮ  ಕ ಗ  ಸ ಸತಕ  ಮ  ಒಬ  ಮ ಯ ಸ ಕ ಅ ೕಗದ  

ಅ ಟ ಂಟ  ಅವ  ಂ ಳ  ಸ ತ  ಮ  ಂ ದ  ಆ  
ಪ ಂ  ಕ ಲಭ ವ  ಒದ ಸ  ಎಂ  ಆ ಯ ಯಪ ವವ  
ಪ ಸತಕ ದ ಲ . 

(15) ಅ ತ ೕ ಯ ಪ ೕಲ ಯ , ಅ ತ ಅ  ಒದ ವ  ವರ 
ಪ ಗಳ ಲ  ಧ ರ  ತ  ಎಂ  ಬ  ರಣಗ  ಎಂ  ದ  ಅಥ  
ಸ ನ ಯ  ತ ವ ಪ ಮ  ಕ  ಧ ರ ಯ  ದ ,- 

(ಎ) ಖ ಯ  ಲಭ ವ ಯ ಆ ರದ  ಪ ತ  ತ ಸ ಯ ತ ಯ, ಈ 
ಪ ಕರಣದ  ಉಪ ದ ೕ ಯ  ಸ ನ  ಧ ರ ಯ  ಂ ವ ; 

( ) ಯ  ಧ ರ  ವರಪ ಗ ಂ  ಸ ಸ ದ ಂತ ಕ  ಐದ ಂತ 
ದ , ಧಪಟ  ವ  ತ ದ ಯ ತ ದ ಎರಡರ  ವಷ  ಕ  ಒಂಬತ ರ 

ಬ ಯ  ಯ ದ  ರ ರತಕ .  
( ) ಖ  ಆ ಕ  ಅಥ  ಅ ತ ಅ ಯವ ಂದ ಈ ಪ ಕರಣದ ಅ ಯ  ಪ ೕಲ  ಮ  

ನ   ಧ ರ  ಡ , ರ  ನ   ಧ ರ ಯ ೕ ಸ  ರ ಸತಕ  ಮ  
ರ  ತದ  ರಣವ  ವ ಅವ ಶವ  ೕ ದ ತ ಯ ೕ ೕಸ  

ದ ವ  ನಗ ಳ  ಯ  ವ  ಒ ಯಪ ಸತಕ .  
( ) ಧ ದ ಸ  ಯ  ಮ  ದ ಡವ  ೕಕ  ಅಥ  ಅ ೕಗ ರ  

ಒ ಳಬ  ಅಥ  ಈ ಉಪಪ ಕರಣದ ನ ೕ ೕ ನ ಪ ಯ  ೕಕ ದ ವ  
ನಗ ಳ  ಖ  ಆ ಕ  ಅಥ  ಅ ತ ಅ  ಆ ೕಪ ಗಳ  ಸ ಸಬ ; 

(ಇ) ಖ  ಆ ಕ  ಅಥ  ಅ ತ ಅ  ಆ ೕಪ ಗಳ  ಪ ಗ ಸಬ  ಮ  
ಆ ೕಪ ಗಳ  ಸ ದ ಂಕ ಂದ ಅರವ  ನಗ ಳ  ಅಂಥ ಧ ರ ಯ  ಢಪ ವ ಅಥ  
ಪ ಷ ವ ಅಂಥ ಆ ಶವ  ರ ಸತಕ   ಆ ಶದ ಒಂ  ಪ ಯ  ದ ೕಕ 
ಅಥ  ಅ ೕಗ ರಇ  ಕ ಸತಕ . 

(16) ಈ ಪ ಕರಣದ ನ  ಧ ರ ಯ  ಅಥ   ಮ  ಧ ರ ಯ  ಈ ಂ ನ 
ಲ ಗಳ ತರ ಡತಕ ದ ಲ , ಎಂದ :- 

(i) ಈ ಪ ಕರಣದ   ವರ ಪತ ವ  ಸ ದ ತರ ಐ  ವಷ ಗ  ಕ ದ ; 
(ii) ಖ  ಆ ಕ  ಅಥ  ಅ ತ ಅ ಯ ಅ ಯದ ಪ ರ  ಮ  ಧ ರ  

ದ  ಸಮ ವ ಸ ಂಶಗ  ಕ  ಇ  ಎಂ  ಅವರ ಗಮನ  ದ ತ ಯ ಐ  
ವಷ ಗ  ಕ ದ , ಇದರ   ತರ ೕ ಆ ಅವ  ಕ ದ ತರ. 

XX                  XX                    XX 
 (18) ಖ  ಆ ಕ , ವಲಯಗಳ ವ ೕ ಕರಣ,  ೕಣ  ಲ  ಮ  ಸ ನ ವಗ ದ ಬ  

ಬ ವ  ಶಯಗಳ  ಪ ಹ ವ ಅ ರವ  ಂ ರತಕ . ಈ ಧದ  ಖ  
ಆ ಕರ ೕ ನ  ಅಂ ಮ ರತಕ . 

XX                  XX                    XX 
148. ಯ ಯ  ೕ ಗಳ  ೕ  ಮ  ಗಳ ವ .- (1) ಈ 

ಅ ಯದ ಅ ಯ  ಯ ಡಬ ದ ಡಗಳ  ಒಳ ಂ  ವ ತ ಯ ಅದ  
ವ ಸ  ಇದ  ದ   ಅ  ಯ  ಯ ಸಬ ತಹ ನ ಯ  

ಒಂ  ಯ ೕ ೕಸ  ರ ದ ವ ಯ  ೕ ೕಸ  ಡಬ . 
(2) ಖ  ಆ ಕ  ಅಥ  ಅವ ಂದ ಅ ತ ದ  ವ ಂದ ೕ ದ ಯ ೕ ೕ  ನ 
ದ  ಲ ನ  ಒಬ  ವ  ೕ ದ , ಅಂಥ ವ   ಲ ನ ಯ  ಪ ಸ  ಲ ನ  

ಯ ಡ ಯ ಂ  ಒಂ  ಲ ನ ಯ  ಸ ಸಬ .  
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(3) (2)  ಉಪ-ಪ ಕರಣದ ಅ ಯ  ಲ ನ ಯ  ಸ ದ  ೕ ವ  ವ  
ಲ ನ  ಯ ಡ  ಹ ರ ಯ ತದ ಕ  ಐವತರಷ  ವ  ಇಡತಕ .  
(4) ಅಂಥ ಯ  ದ ವ  ನಗ ಳ  ಯ  ಯ ಡ  (1)  ಉಪ 

ಪ ಕರಣದ ಅ ಯ   ಡ ದ   ವ ದ , ಯ ೕ ೕ  ನ  ಲ ನ  
ಯ ಡ  ಅಥ   ಲಯದ ಲಕ ೕ ದ  ತ ಗ  ಇಲ ವ  ಖ  

ಆ ಕ  ರನ ಆತನ ನ ಅ ಯ  ಮ  ಚರಸ ನ ಟ ಅಥ  ಅಂತಹ ಕಟ ಡ ಅಥ  
ಗದ  ಬ ವ  ಚರಸ ನ ಜ  ಮ  ಟದ ಲಕ ರ  ಕಟ ಡದ 

ರ  ಅ ೕಗ ರ ದ ,  ಜ  ದ ಸ ತ  ತ ದ ಮ  ಟ ವ 
ಧದ  ಚ  ಎಂ  ವ  ಜ ಗ  ನ ಲ  ಮ  ಜ ಯ ಲ  ಮ  ಅಂಥ 

ನ ತ ಗಳ  ದರ  ಯ ರಣ ಂ   ತ ವ  ಜ  ವ ಲಕ 
ವ  ಡಬ .  ಜ ದ ಸ ತ  ತ ದ ಮ  ಟ ವ ಧದ  ಚ  
ಎಂ  ವ   ನ ಲ  ಮ  ಜ ಯ ಲ  ಮ  ಅಂತ ನ ತ ಗಳ  ದರ 

 ಯ ರಣ ಂ   ತ ವ  ಜ  ವ ಲಕ ವ  ಡಬ . 
(5)  ರಣಗ  ಸ  ಜ ದ , ಅಥ   ರರ ಸ  ಪ ಮ  

ಜ  ಆ ರ ದ , ಖ  ಆ ಕ , ಅಂಥ  ಇ ವ ರ ಸ ನ  ವ ವವ  ಗ ಪ ದ 
ನ ಯ  ಅಂಥ ರನ ಸ ತ  ಅಥ  ಂ  ಯ  ೕ  ಳಬ . 

ಖ  ಆ ಕ  ಅವ ಂದ ಡ ದ ಜ ಯ ಕ ಆ ಶವ  ಸ ಮ ಲಯ  
ಸ ಸಬ .  ತ ಯದ  ಖ  ಆ ಕ  ಸ ಮ ಲಯದ ಂ  ರರ  

ರ ಸಬ .  
149.    ವ ವ  ೕ ೕಸ  ದ  ವ ವ ಂಡ ಅಥ  ವ ವ  ಪ ದವನ 
ದ .- (1)  ಆವರಣಗಳ  ಅಥ  ಅಂಥ ಆವರಣಗಳ  ವ ಂತ ತ , ಯ  

ಯ ದ  ಲತ: ಗ ವ  ವ ಯ ಮ ದ  
ದಭ ದ , ವ ಮ  ವ ಂತ ತ ದ ವ  ಮ  ಅ  ವ  ವ ಂತ ತ .  ವ ವ  

ಪತ ವ  ಬ   ತ ಯ  ಂಗ ಳ  ಅಥ  ತರ ಅ ಗಳ  
ೕಂದ ಡತಕ , ಅದ  ೕಂ ದ  ಅಥ  ವ ವ ಯ ತರ ಚ ವ ಯ ದ  ಬ  
ಡ ದ ತಪತ ಲ ದ , ಯ ಸ ಬ ತಹ ನ ಯ  ಖ ಆ ಕ  

ಅಂಥವ ವ  ೕ ೕಸ  ೕಡತಕ . 
(2) ಂ   ಲತ: ರ ವ  ವ ಯ ಮರಣದ ದಭ ದ , 

ತನ ಮ ವ ವ ಯ ರ ರ ಅಥ   ೕ ಯ  (ಅನ ) ವ ಂತ ತ ಗತಕ , 
ತನ ಮರಣ ಂದ ಒಂ  ವಷ ಗ ಳ  ಖ  ಆ ಕ  ಅಂಥ ವ ವ ಯ ೕ ೕಸ  

ೕಡತಕ . 
(3) ಅಂತಹ ೕ ೕ ನ ಂತರ ಖ  ಆ ಕ  ಅಥ  ಅ ತ ಅ ಯ ಅ  ದ 

ಅಂತಹ ವ ವ ಯ  ದಭ ದ ದ , ವ ವ  ಪ ದವನ ಸರವ  ಸ ನ  
ೕಂದ  ( )ಯ  ನ ಸತಕ . 

(4) ಖ  ಆ ಕ  ೕ ೕಸ  ೕಡ  ಂ   ವ ವ  ವ ಪ ಬ  
ವ ಯ ಅಂತಹ ಲ ದ ಂತರ ಅವ  ವ ಸಬ ದ  ಇತ  ಯ , 
ಅವ  ೕ ೕಸ  ೕ ವವ  ಅಥ  ವ ವ ವವ  ವ ಂತ ತ ಆವರಣಗಳ  

ಧ ಸ ದ ಸ ನ ಯ  ಯ ದ  ಯ  ಂ ವ ಸತಕ , 
ಯ ೕಂದ  ( ಸ  ಗಳ )ಯ  ಖ ಯ  ಂ ರತಕ .  ಆದ  ಈ ಪ ಕರಣದ  

ಪ ಮ ೕರತಕ ದ ಲ .  
(ಎ) ಸದ  ಯ ಯ  ವ ವ  ಪ ದವರ , ಅಥ  
( ) ಯ ಂ ನ ಚ  
(5) ಖ  ಆ ಕರವ ಂದ, ಸ ೕರ ಂ ಗ ೕ ಅಥ  ೕ ಯ ಗ ೕ ೕಸ ಅಥ  

ಗಳ  ಮ ದರ ಲಕ ಅಥ  , ತ  ಅಥ  ಅ ಣ  ಗ ಗಳ  
ಒದ ದರ ಲಕ ಯ ೕಂದ  ಸ ಕದ  ಖ ಸ , ಮ ದ  
ವ ವ ಯ  ಎಂ  ಆತ  ಅವಶ ಕ ಂ  ಪ ೕ ದ ಅಂತಹ 

ರ ಯತ ಯ, ಮ ದ ವ ವ ಯ  ಖ ತಹ ಂಕ ಂದ  ವಷ ಗಳ 
ಅವ ಳ  ಆತ  ೕ  ಅದ   ಪ ಕರಣವ  ನ: ಆ ಸಬ  ಮ  
ಅಂತಹ ಆ ಶಗಳ  ಂ ವ ಸಬ . 

ಪ , ಅದ ಂದ ತ ಗ ದ ವ  ಅಹ ಲ  ಳ  ಕ ಅವ ಶವ  
ೕ ದ ತ ಯದ ರ  ಅಂತಹ ಆ ಶಗಳ  ಡತಕ ದ ಲ . 

(6) ಈ ಪ ಕರಣದ ಏ ಒಳ ಂ , ಧಪಟ  ಡ  ಅಥ  ಸ ೕಯ ರದ 
ಲಕ  ಅ ನ (ಅ ಮ ),  ಅಥ   ವ ಸ   ವ  ಡ ದ 
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ೕನ ,  ಕಟ ಡ ಅಥ  ಗದ ಧ , ಂಗ  ಅ  ರ ಅಥ  ಕ ಟಕ 

ಹ ಡ  ಅಥ   ಸ ೕಯ ರ  ಸ ನ ಯ ಯ  ಲತ: 
ರ ವ  ವ ಯ ಮ ದ ವ ವ ಯ  ಡ  ಅಥ  ಧಪಟ  ಸ ೕಯ 

ರವ  ಸ ೕ ಸ  ಯ ೕಂದ  ಸ ಕದ  ಖ ಸತಕ ದಲ .   
150. ಖ  ಆ ಕ ಂದ ನ ೕ .-  ಖ  ಆ ಕ ,  ಆಗ  ಅಥ  ಅನ  

ಅವಶ ಂ  ಪ ಗ ಥ  ರ  ದ ತ ಯ 149  ಪ ಕರಣದ  ಹ ಮ ದ  
ವ ವ ಯ , ಯ ಸ ನ , ೕಸ ಂದ, ತ  ಪ ಂದ ಅಥ  ಸವ ಗ ಗಳ  
ಬ  ಅಥ  , ಸ ಯಲದ ಅಥ  ಅ ಣ  ಮ ಗಳ  ಒದ  ಖ ಸ ಂ  
ಮನವ ದ , ಅವ ,  ಹ  ಮ ದ ವ ವ ಯ  ಖ ದ ಂಕ ಂದ  ವಷ ಗಳ 
ಅವ ಳ  ಆ ಪ ಕರಣವ  ಯಬ  ಮ  ಅದ  ಧಪಟ ಂ   ಕ ಂ  

ಸಬ ಥ ಆ ಶವ  ಡಬ : 
ಪ , ಅಂಥ  ಆ ಶವ , ಅದ ಂದ ತ ವ ಭವ ವ ವ  ಅಹ ಲ  
ಳ  ಕ  ಅವ ಶವ  ಡದ ರ  ಡತಕ ದ ಲ . 

XX                  XX                    XX 
156.   ಸ   ವ  ದ  ತ  ೕ ೕ  ಮ  ಅಂಥ ತ  ೕ ೕ ನ 

ದ  ಅ ೕ .- (1) 148  ಪ ಕರಣದ  ಸತಕ  ಡವ  ಒಳ ಂ  ಸ  ಯ  ಅ  
ದ ತ ಯ  ವ  ಡ ದ , ಅದ  ವ  ಡ  ರ ದ ವ  , 

ಯ ಸಬ ದ ಅಂಥ ನ ಯ  ತ  ೕ ೕಸ   ಸಬ . 
(2) (1)  ಉಪಪ ಕರಣದ  ವ ವ  ತ  ೕ ೕಸ  ಡ ೕ ಆ ವ  

ಅಂಥ ತ  ೕ ೕಸ   ದ ಂಕ ಂದ ವ  ನಗ ಳ ,-  
(ಎ) ೕ ೕ ನ  ತ  ದ ತ ವ  ಯ ಡ ದ , ಅಥ  
( ) ತ ಯ ದ  (3)  ಉಪಪ ಕರಣದ  ಅ ೕ  ಸ ಸ ದ , 
- ಆತನ  ತಪ ತಸ ಂ  ಸತಕ  ಮ  ತದ ತರ ಅಂಥ ತ ವ  ಯ ಸಬ ಥ 

ಡದ  ಮ  ಅಂಥ ೕ ಯ  ವ ಡತಕ .  
(3) 144  ಪ ಕರಣಗಳ  ಏ  ಒಳ ಂ , (1)  ಉಪಪ ಕರಣದ   ದ ತ   

ೕ ೕ ನ ವ ೕ ನ ಬ  ವ  ವ , ಅಂಥ ೕ ೕಸ   ದ ತ ಯ 
ವ  ನಗ ಳ  ಯ ಸಬ ಥ ೕ ಯ , ಅಂಥ ಧ ಗ ಳಪ  ಮ  ಅಂಥ 

ರ  ಅ ೕ  ಳಬ . 
157.  ೕ ನ  ಲ .-  ಯ, ಕಟ ಡದ, ೕ ಯ ಅಥ  ರಚ ಯ  

ಅಥ  ಗದ   ೕ ತ  ಇ ವ, ಪ ದ ವ, ಅಳವ ವ ಅಥ  
ಉ ಂ ವ ಅಥ   ೕ ಯ ಗ   ವ ಜ ಕ ಇಲ  ಸ  ಸ ಳದ ಗ  

ವ ಜ ಕರ  ೕ   ೕ ತ  ಪ ದ ವ ಪ ಬ  ವ ,  ಇ ವ, 
ಪ ದ ದ, ಅಳವ ದ, ಉ ಂ ವ ಅಥ  ವ ಜ ಕ  ೕ  ಪ ದ ವ 
ಪ ಂ  ೕ ನ  ಸ ರದ ಅ ೕದ ಂ   ಣ ಯದ ಲಕ 

ಧ ಸಬ  ಕ  ಥ ದರಗಳ  ಮ  ಅಂಥ ೕ ಯ  ಮ  ಅಂಥ ನದ  ಮ  
ಅಂಥ  ಗ ಳಪ   ಸ ರದ ಅ ಮ ಂ  ಯ  ವ  ಡತಕ : 

ಪ , ಆ ದರಗ  ಗ  ಈ ಬ  ಸ ರ  ದ ಗ ಷ  ಮ  ಕ ಷ  ಗ  
ಒಳಪ ರತಕ : 

ಮ  ಪ ,- 
(ಎ) ವ ಜ ಕ ಸ ಯ ಅಥ  ಯ; ಅಥ  
( )  ಸನ ರಚ  ಯದ ವ ಯ; ಅಥ  
( ) ಅಂಥ ವ   ಉ ಯ 
-  ೕ  ಅಥ  ೕ ೕ ನ  ಈ ಪ ಕರಣದ   ಯ  

ಸತಕ ದ ಲ : 
ಮ  ಪ , ಗಗನ ಂ  ೕ  ಅಲ ದ, ಮ ,– 
(ಎ)  ಕಟ ಡದ ಟ ಳ  ಪ ದ ಥ, ಅಥ   
( ) ವ ಯ ಅಥ  ಕಟ ಡದ  ಅಥ  ಗದ  ಅಂಥ ೕ ತ  

ಪ ದ ಸ ೕ ಆ  ಳ  ಅಥ  ಕಟ ಡ ಳ  ನ ಸ ವ ರ ಅಥ  
ವ ವ ರ  ಅಥ  ಅಂಥ ಯ ಅಥ  ಕಟ ಡದ ಅಥ  ಅದರ ನ  ವ ಗಳ  

ಟ  ಅಥ   ೕ ದ  ಅಥ  ಅಂಥ ಯ ಅಥ  ಕಟ ಡದ  ಅಥ  ಅದರ  
ನ ಸ ವ  ಟ , ಮನ ಜ  ಅಥ  ಸ  ಥ; ಅಥ  
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( ) ವ ಯ ಅಥ  ಕಟ ಡದ  ಅಥ  ಗದ  ೕ ತ  

ಪ ದ ಸ ೕ ಆ ಯ ಅಥ  ಕಟ ಡದ ಸ  ಅಥ  ಅಂಥ ಯ ಅಥ  ಕಟ ಡದ 
ೕಕನ ಅಥ  ಅ ೕಗ ರನ ಸ  ಧಪಟ ಂಥ; ಅಥ  

( )  ಯ ವ ವ ರಗ  ಧಪಟ ಂಥ; ಅಥ  
(ಇ)   ಣ ಳ  ಅಥ   ೕ ಯ ಎ ಥ ೕ ಯ ಅಥ  

ಸ ನ ೖನ  ಗವ  ರ ಪ  ಯ  ೕ ಯ ಅಥ  ಇತರ ಸ ನ  
ಪ ದ ಥ 

-  ೕ ನ  ಅಂಥ  ಲ ವ  ಸತಕ ದ ಲ . 
ವರ  1.- ಈ ಪ ಕರಣದ  `ರಚ ’ ಎಂಬ ಪದ  ೕ  ಅಥ  ೕ  ಧ ಮ  

ಬಳಸ ದ ಚಕ ಗಳ ವ  ಚ ವ ಫಲಕವ  ಒಳ ಳತಕ . 
ವರ  2.-  ಈ ಪ ಕರಣದ  `ಗಗನ ಂ ’ ೕ  ಎಂದ ,  ವ ಜ ಕ ಸ ಳದ ನ ಒಂ  

ಗ ಂದ ಆ ಶದ ಯ  ಸ ಷ  ಥ  ಯ, ಕಟ ಡದ, ೕ ಯ, ಅಥ  
ರಚ ಯ ಅಥ  ಅದರ  ಗದ  ಅಥ  ಗದ  ಣ  ಅಥ  ಗ  ಇ ವ 

 ಸ ಂಬ, ಬ, ಬ, ಕ  ಅಥ  ಇತರ ಆಸ ಯ  ಂ ವ ಅಥ  ಅದ  ಲಗ ದ 
 ೕ  ಮ  ಅ  ಅಂಥ  ಸ ಂಬ, ಬ, ಬ, ಕ  ಅಥ  ಇತರ ಆಸ ಯ 

ಎಲ  ಮ  ಪ ಂ  ಗವ  ಒಳ ತ . “ಗಗನ ಂ  ೕ ” ಎಂಬ ಪದ ,  
ಯ, ಕಟ ಡದ, ರಚ ಯ  ಅಥ  ಗದ  ಅಥ   ವ ಜ ಕ ಸ ಳದ  

ಅಥ  ಗದ   ೕ ನ ಉ ೕಶಗ  ಣ  ಅಥ  ಗ  ಬಳಸ ದ 
 ಬ ,  ಅಥ  ಅಂಥ  ಧನವ  ಸಹ ಒಳ ಳತಕ , ಆದ ,- 

(ಎ)  ೕ ನ ಉ ೕಶ  ಣ  ಅಥ  ಗ  ಅಳವ ಂಡ ಅಥ  
ಬಳ ಂಡ ರ ,  ಧ ಜಸಂಭ, ಬ,  ಅಥ  ; ಅಥ   

( )  ಕಟ ಡದ ೕ  ಅಥ   ೕ  ಅಥ  ಅದರ ಯ  ಅಥ  
 ೕ ಯ ೕ  ಅಥ  ತ ವರ ಯ  ಅಥ  ವ ಯ ಅಂ  ಭದ  

ಅಳವ ದ   ಅಥ   ಫಲಕ, ಕ  ಅಥ  ಇತರ ಧನ:  
ಪ , ಅಂಥ ಫಲಕ, ಕ  ಅಥ  ಇತರ ಧನ  ಸ ದ ೖನ ರತಕ  ಮ  ಧ  
 ದ ತ  ಲಸ ರತಕ ದ ಲ ಮ  ವ ೕ  ಅಥ   ೕ  ಅಥ  

ಅಂ  ಅಥ  ಅದ  ಎ  ಅಥ  ಅದರ  ಅದ  ಅಳವ ಸ ೕ ಅಥ  ಅ  
ಂ ೕ, ಆ  ೕ ಯ ಅಥ   ೕ ಯ ಅಥ  ಅಂ ನ  ಗದ  

ಅ  ಒಂ  ೕಟ ಂತ  ಎತರ  ಸ ರತಕ ದ ಲ : 
 ( ) ವ ಯ ಅಥ  ಕಟ ಡದ  ಅಥ  ಗದ  ೕ ತ  

ಪ ದ ಸ ೕ ಆ ಯ ಅಥ  ಕಟ ಡದ ಸ  ಅಥ  ಅಂಥ ಯ ಅಥ  ಕಟ ಡದ 
ೕಕನ ಅಥ  ಅ ೕಗ ರನ ಸ  ಧಪಟ   ೕ ; ಅಥ  

( )  ವ ವ ರ  ಅನನ  ದ ಮ   ,  ಣ, ಂಗಣ, 
 ಅಥ   ದ ಣ  ೕ ವ  ಇ ಗಳ  ಅಥ  ಗದ  

ಣ  ಕ ದ ಮ   ೕ  ಅಥ  ವ ಜ ಕ ಸ ಳದ  ೕಳದ  ಕ ದ 
 ೕ ; ಅಥ  

(ಇ) ಟ ಡ ದ ಅಥ   ಡ ದ  ಅಥ  ಕಟ ಡಗಳ ಬ , ಅಂಥ 
ಯ ಅಥ  ಕಟ ಡಗಳ  ಕ ದ  ೕ ೕ ,   
- ಒಳ ಳತಕ ದ ಲ . 

XX                  XX                    XX 
161.   ಅನ ತ ೕ ತ  .- 158  ಪ ಕರಣದ ಅಥ  159  ಪ ಕರಣದ 

ಉಪ ಧಗ  ತ ದ  ಅಥ   ಅವ  ೕ ತ  ಸ , ಪ ದ ಸ  ಅಳವ ಸ  
ಅಥ  ಇಡ  ೕಡ ದ ತ ಅ ಮ  ಯ ದ ಅಥ  ಅ ತ ದ ತ ಯ,  

ೕ ತ  ಇಟ , ಪ ದ ದ , ಅಳವ ದ  ಅಥ  ಉ ಂಡ , ಖ  ಆ ಕ  ತ 
ೕ ೕಸ  ವ ಲಕ, ವ ಯ, ಕಟ ಡದ, ೕ ಯ, ೕ  ಫಲಕದ ಅಥ  ರಚ ಯ 

 ಅಥ  ಗದ  ಅದ  ಇಡ ೕ, ಪ ದ ಸ ೕ, ಅಳವ ಸ ೕ ಅಥ  
ಉ ಳ ೕ, ಆ  ಯ, ಕಟ ಡದ, ೕ ಯ, ೕ  ಫಲಕದ ಅಥ  ರಚ ಯ 

ೕಕನ  ಅಥ  ಅ ೕಗ ರನ  ಅಂಥ ೕ ತ  ಳ  ಇ  ಅಥ  , 
ಅಗತ ಪ ಸಬ  ಮ   ಕಟ ಡ,  ಅಥ  ಸ ತ  ಪ ಸಬ  ಮ  ೕ ತ  

ಸಬ . 
162. ೕ ನ  ಲ  ಗ ಹ .- ಖ  ಆ ಕ  158  ಪ ಕರಣದ  ೕ ನ 

 ಸಬ ದ  ಯ ಗ ಹ ಯ  ಉಪ ಗಳ  ಉಪ ಸಬ ಥ 



19 

 
ಧ ಗ  ಮ  ಷರ ಗಳ  ಒಂ   ಒಂ  ವಷ  ೕರದ  ಅವ   

ಡಬ . 
XX                  XX                    XX 

171. ಲ ನ .- ಖ  ಆ ಕ ಂ ದ ನ   ಕರ ಧ ರ ಯ ಆ ಶ ಂದ ತ ದ 
ಬ  ವ  ಕರಣದ ಂ  ಲ ನ  ಡಬ .  

 
 172. ಮನ ಜ  ಯ ವ .-  (1) ವ  ವರ ಪ ಯ  ಖ ವ  ಫಲ ದ  
ಮ  ಅಗತ ದ ಮನ ಜ  ಯ  ವ ಸ  ಇದ , ಖ  ಆ ಕ  ಮನ ಜ   

ಯ  ವ  ೕರತಕ . ಆ ಶ  ೕಕ ದ ಂಕ ಂದ ಹ  ನಗ ಳ  
ವ ಸತಕ . 

 (2) ಗಳ ವ ಸ  ಬ  ವ ಯ ದ  ೕ ಯ  ರ  ಪ ರ ಅಂಥ 
ೕ ಯ  ೕಕರಣದ ಂ  ಆ ೕ ಸಬ . 

 (3) (1)  ಉಪಪ ಕರಣ ಮ  (2)  ಉಪಪ ಕರಣದ  ಉಪ  ವ ಳ   
ವ ಸ  ವ  ಫಲ ದ , ಯದ ಹ ಯ  ಯ  ವ  

ಕರಣ  ಆ ಸಬ .  
XX                  XX                    XX 

178.  ಧ ರ ಂದ ತ ಂಡ ದಭ ದ   ಧ ರ  ಡ  ಅ ರ.- ಈ 
ಅ ಯಮದ  ಅಥ  ಅದರ  ರ ದ ಯಮಗಳ , ತ ದ  ಏ  ಒಳ ಂ ದ , ಈ 
ಅ ಯದ  ಸಬ ದ  ಯ  ಅಥ  ೕ ಗಳ  ವ  ಡ  

ರ ದ  ವ ,  ರಣ   ಅಧ  ವಷ ದ  ಅಥ  ವಷ ದ   
ಧ ರ ಂದ ತ ಂ ದ , ಖ  ಆ ಕ , ಅಂಥ ವ  ವ ಂಕ   ಧ ರ  

ಒಳ ಗ ೕ, ಆ  ಂಕ ಂದ ಆ  ವಷ ಗ ಳ   ಲದ ,  ಇ ವ ಆ  
ಅಥ  ೕ  ಅವನ   ಧ ರ  ಒಳಪ ದ ೕ ೕಸ , ಅವ   ದ ಂಕ ಂದ 
ಹ  ವಸಗಳ ಒಳ ,  ಇ ವ ಆ ಯ  ಅಥ  ೕಜ  ವ   ತ  , 
ಅಂಥ ವ   ಡಬ . ಈ ಅ ಯಮದ ಮ  ಅದರ  ರ ದ ಯಮಗಳ ಉಪ ಧಗ , 

ವ ಅಧ  ವಷ  ಅಥ  ವಷ   ಅಥ  ೕ ಗ  ೕ ಆ ಅಧ  ವಷ ದ  ಅಥ  
ವಷ ದ   ಧ ರ ಯ  ದ  ೕ  ಆದ ಮ  ಅನ ಯ ಗತಕ . 

 
179. ಕ ಟಕ ಲ ನ  ೕಕರಣದ ಂ  ಲ ನ .-  (1) ಉಪ ಸ ದ 

ಷಯಗಳ  ಖ  ಆ ಕ  ಅಥ  ಆತ ಂದ ಅ ತ ದ ಬ  ಅ ಯ ನ   
ಕರ ಧ ರ ,  ವ ಯ ೕ  ಅಥ   ಅಥ  ರ ಸ ದ  ಇತ  ಆ ಶ ಂದ 

ತ ದ  ವ  ಕ ಟಕ ಲ ನ  ಕರಣ ಅ ಯಮ, 1976 (1976ರ ಕ ಟಕ 
ಅ ಯಮ : 10)ರ  ಉಪ ಸ ಥ ೕ ಯ  ೕಕರಣದ ಂ  ಲ ನ  
ಸ ಸಬ . 

(2)  ವ  ಲ ನ ಯ  ಸ ಸ ಂ  ಬಯ ದ , ಆ ಶ ಅಥ  ೕ ಯ  
ೕಕ ದ ಂಕ ಂದ ವ  ನಗ ಳ   ಡತಕ . 

XX                  XX                    XX 
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KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
THIRD SESSION 

 

THE BRUHAT BENGALURU MAHANAGARA PALIKE (AMENDMENT) BILL, 2024 

(LA Bill No. 6 of 2024) 
 

A Bill further to amend the Bruhat Bengaluru Mahanagara Palike Act, 2020.  
Whereas it is expedient further to amend the Bruhat Bengaluru Mahanagara 

Palike Act, 2020 (Karnataka Act 53 of 2020) for the purposes hereinafter appearing; 
Be it enacted by the Karnataka State Legislature in the seventy fifth year of the 

Republic of India as follows:-  
1. Short title and commencement.- (1) This Act may be called the Bruhat 

Bengaluru Mahanagara Palike (Amendment) Act, 2024.  
(2) It shall come into force at once.  
2. Amendment of section 81.- In the Bruhat Bengaluru Mahanagara Palike Act, 

2020 (Karnataka Act 53 of 2020) (hereinafter referred to as the Principal Act) in section 
81, in sub-section (1), clause (d) shall be omitted. 

3. Amendment of section 102.- In the Principal Act, in section 102, in sub-
section (1), the words “and appeals” shall be omitted. 

4. Amendment of section 142.- In the Principal Act, in section 142, sub-
sections (2) and (3) shall be omitted. 

5. Amendment of section 143.- In the Principal Act, in section 143,- 
(i) in sub-section (1), after clause (c), the following shall be inserted namely:- 
“(d) Collect such other cesses, along with the property tax, as may be prescribed 

by the Government to be collected under any other law in force and whose proceeds are 
required to come to the Corporation or otherwise.” 

(ii) for sub-section (2), the following shall be substituted, namely:- 
“(2) All monies collected in the form of cess or otherwise shall be credited to a 

separate head of account and shall be known as the respective cess fund or by the 
name of the tax or the levy under which it is collected.” 

(iii) in sub-section (3), for the word “accessed”, the word “assessed” shall be 
substituted. 

(iv) in sub-section (4), for the words “before the tribunal”, the words “to the 
prescribed authority” shall be substituted. 

6. Amendment of section 144.- In the Principal Act, in section 144,- 
(i) in sub-section (1), for the words “taxable annual value”, the words “taxable 

capital value” shall be substituted. 
(ii) for sub-section (5), the following shall be substituted namely:- 
 “(5) The property tax shall be levied by the Bruhat Bengaluru Mahanagara Palike 

by a resolution passed at such percentage not more than ten percent of the taxable 
capital value of a building, vacant land or both. The taxable capital value of a building, 
vacant land or both shall be calculated by multiplying the corresponding “unit area 
value” with the total built-up area of a building, vacant land or both for ten months, 
minus the depreciation of three percent per year depending on the age of a building. 
The property tax assessed and levied under this section, once notified by the 
Government, shall stand revised as and when the property, building or land value is 
revised by a notification under section 45B of the Karnataka Stamp Act, 1957 
(Karnataka Act 34 of 1957) by the Government.  
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Explanation: For the purpose of this section, “Unit Area Value” means the 
guidance value of the property or the land published under section 45B of the 
Karnataka Stamp Act, 1957 (Karnataka Act 34 of 1957)  and with respect to the 
building standing on a plot it shall mean the value of building as may be assessed 
based on the per square foot construction cost minus the depreciation at the time of 
assessment: 

Provided that, no such “unit area value” shall come into force unless it is 
previously published in the official Gazette for the information of the persons likely to 
be affected and an opportunity is provided to make representation or suggestions, if 
any, in this regard:  

Provided further that, subject to such condition and in such circumstances as 
may be notified, the Chief Commissioner, Bruhat Bengaluru Mahanagara Palike, may, 
in lieu of the tax under sub-section (2), fix any lumpsum amount as annual tax, 
irrespective of zonal classification, in respect of,- 

 (a) a built-up area having less than 300 sq.ft., in a slum area declared as such 
by the Karnataka Slum Clearance Board or the Chief Commissioner, Bruhat Bengaluru 
Mahanagara Palike;  

(b) an area used as parking area in a non-residential building and being charged 
for its use by the owner or the occupier: and 

(c) any other class of building or structure as he deems fit. 
Provided also that, the depreciation shall be capped at a maximum of sixty 

percent. 
Provided also that, the vacant land shall be assessed at a rate not less than 

0.025 percent (rupees twenty five per lakh) and not more than five percent of the 
taxable capital value of the land. 

Provided also that, after the taxable capital value based property tax system is 
brought into force and there is no revision of the values of the properties or land under 
section 45B of the Karnataka Stamp Act, 1957 (Karnataka Act 34 of 1957) in a year, 
the property tax shall stand enhanced by five percent every such year.  

Provided also that, as and when the Government notifies value of land and 
building under section 45B of Karnataka Stamp Act, 1957(Karnataka Act 34 of 1957) 
the revised property tax rates based on the new revised value of properties or land shall 
be calculated and compared with the prevailing property tax rates and the higher of the 
two shall be adopted.” 

(iii)  in sub-section (8), the third proviso shall be omitted. 
(iv)  in sub-section (11), the words “unit area value and” shall be omitted. 
(v)  in sub-section (12), the word, “random” shall be omitted. 
(vi)  in sub-section (13), the word, “random” shall be omitted. 
(vii)  in sub-section (15),- 
(a) the word, “random” shall be omitted; and 
(b) for clause (b), the following shall be substituted, namely:- 
“(b) if any property or land is liable to pay property tax but remains un-assessed 

and outside the taxable property records list or upon reassessment, the property tax is 
found more than five percent than the tax remitted, the evaded tax shall be payable 
together with penalty equal to the tax so evaded along with interest for the difference in 
tax paid and payable calculated at nine percent per annum.  

Illustration:  If payable tax is rupees 150 for the year 2021 but actual property 
tax paid is rupees 100 then evaded tax amount is rupees 50. If the payment is 
happening on 23rd December 2023, then the following shall be payable –  

(i) Evaded Property Tax Amount = Rs 50/- 
(ii) Penalty for evasion = Rs 50/- 
(iii) 9% interest on the evaded property tax of Rs 50/- shall be calculated as 

follows –  
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(a) 9% interest on Rs 25/- which is 50% of Rs 50/-, from 31st May 2021 until 
date of payment; and 

(b) 9% interest on the rest Rs 25/- which is 50% of Rs 50/-, from 30th November 
2021 until date of payment. 

This provision shall also apply with respect to the unpaid demand where 
demands are already issued but for which the concerned person has not paid the 
demanded dues:  

Provided that the payments already made as per previous provision shall not be 
refunded nor adjusted against future liabilities.  

Provided further that the penalty payable by residential properties which have 
tiled or sheet roof (non-RCC) and is not more than 1000 Sq Ft, have only the ground 
floor and is self-occupied, shall be 25% of the evaded tax. 

Provided also that no penalty shall be payable by residential properties which are 
hutments, Government housing for poor, houses declared as slum by the Karnataka 
Slum Development Board or by Bruhat Bengaluru Mahanagara Palike, where such 
houses are self-occupied and have an area less than 300 square feet. 

Provided also that in case of properties which are in the Property tax registers 
but fail to pay the property tax, by end of the financial year in which the tax becomes 
due, shall, for the twelve months after the end of the financial year in which the tax 
became due, pay an interest at a rate of 15% per annum on the unpaid tax, calculated 
until the date when the tax is paid.  

Provided also that after end of said twelve months that is from second year after 
the end of the financial year in which the tax became due, any tax still unpaid shall pay 
a penalty equal to the unpaid tax plus the unpaid tax with interest on the unpaid tax at 
a rate of 9% per annum. 

Provided also that in case of existing defaulters the said twelve month period 
shall be deemed to start from 1.4.2024 and any tax out of the said dues still unpaid as 
on 1.4.2025, shall pay a penalty equal to the unpaid tax plus the unpaid tax with 
interest on the unpaid tax at a rate of nine percent per annum thereafter. 

Provided also that as a one-time measure, in order to bring all the tax defaulters, 
un-assessed properties and those liable for reassessment up-to-date with respect to 
their tax payments, the interest otherwise liable to be paid under this section for 
unpaid or reassessed tax, shall be exempted for the payments made until 31st July 
2024.  

Provided that this provision shall be applicable prospectively. 
(viii) for sub-section (16), the following shall be substituted namely:- 
“(16) The assessment of un-assessed properties or the reassessment of the 

properties already paying the property tax under this section may be made at any time 
when evasion is noticed or justified circumstances arise for the same:  

Provided that in case of residential properties and the properties with a single ID 
in the Property Tax registers of the Bruhat Bengaluru Mahanagar Palike which have 
mixed use as residential and non-residential, the arrears of the property tax for the 
under-assessed or un-assessed properties, the applicable penalties and the interest 
payable, shall be limited to five years even if the un-assessment or the under-
assessment of property tax exceeds five years” 

(ix) in sub-section (18), words “unit area value” shall be omitted.  
7. Amendment of section 148.- In the Principal Act, section 148 shall be 

omitted. 
8. Amendment of section 149.- In the Principal Act, in section 149,- 
(i) in sub-section (1), the following proviso shall be inserted at the end, namely:- 
“Provided that, in case of transactions registered under the Registration Act, 

1908 (Central Act 16 of 1908) where such information is received from the concerned 
Sub Registrar, it shall not be mandatory to notify such a transfer by the person 
primarily liable for payment of property tax.” 
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(ii) for sub-section (3), the following shall be substituted, namely:- 
“(3) Whenever such transfer comes to the knowledge of the Chief Commissioner 

or authorised officer through such notice or otherwise, the name of the transferee shall 
be entered in the property tax register.  

(iii) sub-section (5) and entries relating thereto shall be omitted. 
(iv) in sub-section (6), for the words, “without consulting the Board or local 

authority concerned”, the words “without confirmation of order of transfer of such a 
building or land by the said Board or local authority concerned” shall be substituted. 

9. Amendment of section 150.- In the Principal Act, in section 150,- 
(i) for the words “three years”, the words “five years” shall be substituted. 
(ii) the following proviso shall be inserted at the end, namely:- 
“Provided that no such limitation shall apply in case such a wrongful or incorrect 

entry is made with respect to a Government land or a land belonging to any local body, 
any statutory body or an organization owned or controlled by the Government.” 

10. Amendment of section 156.- In the Principal Act, in section 156,- 
(i) in sub-section (1), for the word and figures “section 148”, the numbers and 

word “section 144” shall be substituted. 
(ii) in sub-section (3), the following provisos shall be inserted at the end, namely:- 
“Provided that any person seeking to file an appeal shall deposit fifty percent of 

the demanded amount with the Corporation.  
Provided further that in case of appeal being successful resulting in refund either 

in part or in full of the already deposited amount, the same shall be immediately 
refunded by the Corporation or adjusted against any other pending or future property 
taxes or penalties or cesses or interest or other levies.” 

(iii) the following shall be inserted after sub-section (3) and the provisos so 
inserted above, namely:- 

“(4) If the person to whom a notice of demand has been served under sub-section 
(1) does not pay the tax within thirty days from the service of such demand, in the 
absence of any stay issued by the Appellate Authority on the demand notice, the Chief 
Commissioner may recover by distraint under his warrant and sale of such movable 
property of the defaulter or if the defaulter is the occupier of the building by distress 
and sale of any movable property which may be found in or on such building or land, 
the amount due on account of tax together with the warrant fee and distraint fee and 
with such further sums as will satisfy the probable charges, that may be incurred in 
connection with the detention and of the sale of property so distrained. 

(5) If, for any reason the distraint, or a sufficient distraint of the defaulter's 
property cannot be effected, the Chief Commissioner may attach the bank account or 
the immovable property of the defaulter in such manner as may be prescribed, till the 
recovery of the property tax due:  

Provided that in case of non-payment of the demanded dues even after sixty days 
from the date of attachment of the immovable properties, the same may be recovered by 
the distress sale of the immovable properties so attached. In doing so the demand dues 
together with the warrant fee and with such further sums as will satisfy the probable 
charges that may be incurred in connection with distress sale of the immovable 
property so attached. 

Provided further that the Chief Commissioner may prosecute the defaulter before 
a competent court.” 

11. Amendment of section 157.- In the Principal Act, in section 157,- 
(i) for the second proviso, the following shall be substituted, namely:- 
“Provided further that no fee shall be levied under this section on any 

advertisement or a notice,-  
(a) of a public meeting, or corporation of the city, or  
(b) of an election to any legislative body, or  
(c) of a candidature in respect of such an election: 
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in case the said advertisement or notice is within the maximum permissible size 
prescribed therefor. In case the advertisement or the notice exceeds the prescribed size, 
then such advertisement or notice shall be liable for payment of prescribed 
advertisement fee.” 

(ii) in the third proviso, for clause (e), the following shall be substituted namely:- 
“(e) is exhibited with in any train;” 
(iii) after Explanation-3, the following proviso shall be inserted, namely:- 
“Provided that in case of advertisement that is liable to pay advertisement fee 

and/or penalty, whether authorized or unauthorized, but delays to pay the fee, he shall 
be liable to pay, in addition to the fee, and/or penalty, an interest thereon at a rate of 
eighteen percent per annum calculated from the date of advertisement fee or penalty 
becoming due until the date of payment thereof.  

Provided  further that any unauthorized advertisement shall be liable to pay a 
penalty as may be specified in the bye-laws.” 

12. Amendment of section 161.- In the Principal Act, in section 161, the 
following shall be inserted at the end, namely:- 

“Any dues as per prescribed advertisement fees may be assessed, demand and 
show cause notices thereon issued and recoveries made, mutatis mutandis, as per 
manner provided for issuance of show cause notice, demand notice and the recovery of 
demand for the property tax under this Act: 

Provided that for unauthorized advertisements the cost of removal thereof, in 
addition to other provisions, the same may be recovered by the seizure and sale of the 
unauthorized advertisement materials.” 

13. Amendment of section 162.- In the Principal Act, for section 162, the 
following shall be substituted, namely:- 

“162. Collection of fees on advertisement.- The collection of any fee on 
advertisement leviable under section 158 for any period may be assigned to a suitable 
agency for a period not exceeding one year at a time on such terms and conditions as 
may be specified for in the bye-laws and in due compliance of the provisions of the 
Karnataka Transparency of Public Procurement Act, 1999 (Karnataka Act 29 of 2000)  
and the rules made thereunder.” 

14. Amendment of section 171.- In the Principal Act, for section 171, the 
following shall be substituted, namely:- 

“171. Appeal.- Any person aggrieved by the order of re-assessment by the Chief 
Commissioner may appeal to an authority and the procedure including the time limit 
shall be so prescribed:  

Provided that the appeal shall not be admitted unless the appellant deposits at 
least fifty percent of the re-assessed or assessed fee to the Corporation.  

Provided further that in case of appeal being successful resulting in refund either 
in part or in full of the already deposited amount, the same shall be immediately 
refunded by the Corporation or adjusted against any other pending or future fees or 
taxes or penalties or cesses or interest or other levies.” 

15. Amendment of section 172.- In the Principal Act, in section 172, for sub-
sections (2) and (3), the following shall be substituted, namely:- 

“(2) Any person against whom a demand for payment of tax has been issued, may 
challenge such demand before the prescribed authority in accordance with such rules 
as may be prescribed. 

(3) If the person fails to pay tax within the time period provided for under sub-
section (1) and sub-section (2), the prescribed authority may order the recovery of the 
tax by the Corporation as an arrears of land revenue in a manner and procedure 
prescribed for recovery of property tax including distraint of moveable properties, 
attachment of bank accounts and immovable properties and distress sale of the 
immovable properties under this Act.” 
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16. Amendment of section 178.- In the Principal Act, in section 178, the words 
“within six years from the date on which such person should have been assessed” shall 
be omitted. 

17. Amendment of section 179.- In the Principal Act, the section 179 shall be 
omitted.  

18. Insertion of new section 249A.- In the Principal Act, after section  249, the 
following shall be inserted, namely:-  

“249A. Exercise of powers by a corporation to be in conformity with the 
provisions of the Karnataka Town and Country Planning Act, 1961.-  
Notwithstanding anything contained in this Act, a corporation or any officer or other 
authority required by or under this Act to exercise any power, or perform any function 
or discharge any duty,-  

(i) with regard to any matter relating to land use or development as defined in the 
Explanation to section 14 of the Karnataka Town and Country Planning Act, 1961, 
shall exercise such power, or perform such function or discharge such duty with regard 
to such land use or development plan or where there is no development plan, with the 
concurrence of the Planning Authority;  

(ii) shall not grant any permission, approval or sanction required by or under this 
Act to any person if it relates to any matter in respect of which compliance with the 
provisions of the Karnataka Town and Country Planning Act, 1961 is necessary unless 
evidence in support of having complied with the provisions of the said Act is produced 
by such person to the satisfaction of the corporation or the officer or other authority, as 
the case may be.” 

 

 

 



7 
 

 

STATEMENT OF OBJECTS AND REASONS 

 

It is considered necessary to amend the Bruhat Bengaluru Mahanagara 

Palike Act, 2020 (Karnataka Act 53 of 2020) to resolve the problem arising in the 

implementation of the provisions of the Act due to ambiguity therein with respect to 

the provisions relating to levy and collection of property tax, advertisement fee, 

recovery of arrears of tax and fee and disposal of appeals and incorporation of the 

provisions of section 14 of the Karnataka Town and Planning Act, 1961, relating to 

land use or development. 
 

 Hence, the Bill.   
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FINANCIAL MEMORANDUM 

 There is no extra expenditure involved in the proposed Legislative Measure. 
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MEMORANDUM REGARDING DELEGATED LEGISLATION 
 

Clause -5 (1) Sub-clause (i) empowers the State Government to make 
rules regarding collection of other cesses along with 

property tax.  

(2) Sub-clause (iv) empowers the State Government to 

make rules regarding the authority for appeals.  

Clause-10 Sub-clause (iii) empowers the State Government to make 
rules regarding the manner of attachment of bank account 
or immovable property. 

Clause-11 Sub-clause (i) empowers the State Government to make 
rules regarding the maximum permissible size of the 
advertisement or notice and advertisement fee. 

Clause-12 Empowers the State Government to make rules regarding 

advertisement fee. 

Clause-14 Empowers the State Government to make rules regarding 
the authority for appeals and procedure and time limit for 

appeals. 

Clause-15 Sub-clause (2) empowers the State Government to make 

rules regarding the manner and procedure for appeals. 
 

  

The proposed delegation of legislative power is normal in character.  

 

 
 

D. K. SHIVAKUMAR 
Deputy Chief Minister 

 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 
THE  EXTRACT  FROM  THE BRUHAT BENGALURU MAHANAGARA PALIKE ACT, 2020 

(KARNATAKA ACT NO. 53 OF 2020) 
X X           XX  XX 

81. Powers and Functions of the Standing Committee.-(1) Subject to the 
provisions of the Act and the rules made thereunder, the powers and functions of the 
Standing Committee shall be as follows:- 

X X           XX  XX 
(d) The Standing Committee for appeals shall hear all appeals required under the 

Act; 
X X           XX  XX 

102. Establishment schedule.- (1) The Chief Commissioner shall lay before the 
standing committee for taxation, finance and appeals or establishment and administrative 
reforms as the case may be a Schedule setting forth the designations and grades of the 
officers and servants who should in his opinion constitute the corporation establishment 
and embodying his proposals with regard to the salaries, fees and allowances payable to 
them. 

X X           XX  XX 
142. Taxes which may be imposed.-        X X           XX  XX 
 (2) The corporation shall, by way of resolution passed at a general meeting of the 

council, determine the classes of person or properties or entities which shall be assessed 
for tax and the rate of such tax. (3) The Corporation may, at any time for sufficient reason, 
suspend, modify or abolish any existing tax: Provided that, the Government may, by 
notification, require the Corporation to impose any tax specified in the notification as may 
be imposed under this section in such manner and to such extent as the Government 
considers fit. 

X X           XX  XX 
143. Levy of cesses.- (1) The corporation may, in addition to the tax levied under 

this Act, levy and collect the following cesses namely:-  
(a) Infrastructure cess at such rate but not exceeding ten percent as notified by the 

Government, which may be prescribed on every motor vehicle suitable for the use on roads 
within the city and different rates may be prescribed in different classes of motor vehicles; 

 (b) Solid waste management cess at such rate but not exceeding ten percent of the 
property tax as notified by the Government, on every owner or occupier of land or building 
or both in the city for the purpose of collection, transportation and disposal of solid waste 
and different rates may be prescribed in different classes of lands or buildings or in 
different areas; and  

(c) Levy Urban Transport Cess at such rate as notified by the Government;  
(2) All monies collected in form of cess shall be credited to a separate head of 

account and shall be known as the respective cess fund.  
(3)The cess levied under subsection (1) shall be accessed and collected in such 

manner as may be prescribed.  
(4) Notwithstanding anything contained in this section, any person aggrieved by the 

levy and assessment of cess under the section may, within thirty days from the receipt of 
the order of the assessment, may appeal against such order before the tribunal. 

144. Description and class of tax on buildings or land or both.-(1) A tax on 
buildings or land or both shall be levied by the Corporation, by way of a resolution, at such 
rates not exceeding, ten percent of the taxable annual value,- 

(a) for residential buildings,-  
(b) for commercial buildings  
(c) for vacant land  
(2) The rate of tax on buildings or land or both determined by the Corporation by 

resolution under sub section (1) shall stand enhanced every year by five percent.  
(3) The tax on buildings or vacant land or both shall be paid by the owners of such 

property. The tax on buildings or vacant lands or both shall be subject to the prior payment 
of the land revenue, if any, due thereon to the Government as a first charge upon the said 
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buildings or vacant lands or both and upon the movable property, if any, found within or 
upon such buildings or lands and belonging to the person liable to such tax.  

(4) Notwithstanding anything contrary contained in this Act, subject to such 
exemptions provided under this Act and such rules as may be prescribed, the property tax 
of all buildings or vacant lands or both situated within the city of Bruhat Bengaluru 
Mahanagara Palike area shall be levied every year in the following manner.  

(5) The property tax shall be levied by the Bruhat Bengaluru Mahanagara Palike by 
resolution passed at such percentage not more than ten percent of the taxable annual 
value of a building, vacant land or both. The taxable annual value of a building, vacant 
land or both shall be calculated by multiplying the corresponding “unit area value” with the 
total built-up area of a building, vacant land or both for ten months, minus depreciation of 
three percent per year depending on the age of a building.  

Explanation.- For the purpose of this section, “Unit Area Value” means an average 
rate of expected returns from the property per sq.ft., per month determined by the Chief 
Commissioner, Bruhat Bengaluru Mahanagara Palike on the basis of the average market 
rate determined through mass appraisal method or real estate market information or any 
other reliable source or combination of these sources that he may considers it as sufficient 
and reasonable having regard to the location, type of construction of the building, nature of 
use to which the vacant land or building is put, area of the vacant land, built-up area of the 
building, age of the building, parking area of vehicles in non-residential building where it is 
charged and such other criteria as may be prescribed. Different rates may be determined 
for different area or street by classifying into zones, different nature of use to which the 
vacant land or building is put and for different class of buildings and vacant lands:  

Provided that, no such “unit area value” shall come into force unless it is previously 
published in the official Gazette for the information of the persons likely to be affected and 
an opportunity is provided to make representation or suggestions, if any, in this regard:  

Provided further that, the land appurtenant to a building to the extent not exceeding 
thrice the area occupied by such building shall be exempted from the property tax:  

Provided also that, subject to such condition and in such circumstances as may be 
notified, the Chief Commissioner, Bruhat Bengaluru Mahanagara Palike, may, in lieu of the 
tax under sub-section (2), fix any lumpsum amount as annual tax, irrespective of zonal 
classification, in respect of,-  

(a) a built-up area having less than 300 sq.ft., in a slum area declared as such by the 
Karnataka Slum Clearance Board or the Chief Commissioner, Bruhat Bengaluru 
Mahanagara Palike; and  

(b) an area used as parking area in a non-residential building and being charged for 
its use by the owner or the occupier.  

(c) any other class of building or structure as he deems fit.  
(6) The Bruhat Bengaluru Mahanagara Palike may levy and collect the property tax 

from every building, vacant land or both including a building constructed in violation of the 
provisions of building byelaw or in an unauthorized layout or in a revenue land or from a 
building occupied without issuance of occupancy or completion certificate except the 
building constructed illegally in Government land, land belonging to any local body, any 
statutory body or an organization owned or controlled by the Government. The property tax 
collected from such building shall be maintained in a separate register:  

Provided that levy and collection of property tax under this sub-section from such 
building does not confer any right to regularise violation made, or title, ownership or legal 
status to such building. Such buildings shall always be liable for any action for violation of 
law in accordance with the provisions of this Act or any other law. 

(7) The property tax payable shall be reduced by fifty percent in respect of a self 
occupied building used for residential purpose and such class of self occupied 
nonresidential building as may be notified by the Government on the recommendation of 
the Corporation.  

(8) The person primarily liable to pay the property tax, shall pay the tax in two equal 
instalments through demand draft or E-Payment. The first being before 30th May and 
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second by 29th November of each financial year. However, the owner or occupier or person 
primarily liable to pay property tax may choose to pay in one installment: 

 Provided that if the owner or occupier who is liable to pay property tax files return 
and also pays property tax for the whole year, within one month from the date of 
commencement of each year he shall be allowed a rebate of five per cent on the tax payable 
by him. 

 Provided further that the Government may on the recommendation of the 
Corporation by notification extend the time limit for payment of property tax without 
penalty and for the benefit of Five percent rebate in respect of any financial year.  

Provided also that subject to random scrutiny as may be prescribed, the tax return 
filed for the first time or the year in which guidance value of property has been revised 
under section 45B of the Karnataka Stamp Act 1957 (Karnataka Act 34 of 1957) shall form 
the base for payment of tax applicable during each block year. 

(9) Before any owner or occupier submits any return under sub-section (7), he shall 
pay in advance half-yearly tax calculated or the full amount of the property tax payable by 
him for the year on the basis of such return declared by him as being true and complete. 

(10) Notwithstanding anything contained in this Act the Government may prescribe 
the form and the manner in which every owner or occupier who is liable to pay the property 
tax under this Act shall submit a return every year to the Chief Commissioner, Bruhat 
Bengaluru Mahanagara Palike or to the officer or agency authorized by him in this behalf.  

(11) In order to facilitate filing of return by an owner or occupier of any building or 
vacant land or both and assessment of property tax under this section, the Chief 
Commissioner shall from time to time issue guidelines for determining the unit area value 
and property tax payable thereon.  

(12) Every return filed by a owner or occupier of a residential building other than 
commercial building shall be deemed to have been assessed to tax except in cases where 
the Chief Commissioner or authorised officer may take-up or authorise subordinate officers 
of not less than ten percent of the cases for random scrutiny of the returns filed in the 
manner prescribed:  

Provided that, the Chief Commissioner may suo moto or otherwise has reason to 
believe that there is an evasion of tax by the owner or occupier, he may cause inspection of 
such building and assess the tax. 

 (13) For the purpose of random scrutiny of the return filed or in cases where returns 
are not filed as required under sub-section (7) in respect of any buildings or lands or both, 
the Chief Commissioner or any person authorized by him in this behalf may enter, inspect, 
survey or measure any land or building after giving notice to the owner or occupier and the 
owner or occupier shall be bound to furnish necessary information required and based on 
such inspection and information collected, he shall assess the property tax subject to sub-
section (5) and send a copy of the order of assessment to the owner or occupier concerned. 
Such entry into and upon any building or vacant land shall be made between sunrise and 
sunset.  

(14) If the occupier of the property, refuses to allow the authorised officer to enter to 
inspect the premises, the officer after giving reasonable opportunity shall record the refusal 
and shall proceed to assess the property to the best of his judgement:  

Provided that in the case of buildings used as human dwelling due regard shall be 
paid to the social and religious customs of the occupiers and no apartment in the actual 
occupancy of a woman shall be entered until she has been informed that she is at liberty to 
withdraw and every reasonable facility has been afforded to her for withdrawing.  

(15) Upon random scrutiny, if the authorized officer has reasons to believe that any 
return furnished, which is deemed as assessed, is incorrect or has been under assessed 
resulting in evasion of property tax,- 

(a) may, on the basis of information available on record and after physical inspection 
proceed to re-assess the property, in the manner provided under this section;  

(b) if the tax-reassessed is more than Five percent than the tax remitted along with 
the returns, the evaded tax shall be payable together with a penalty of not less than twice 
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the tax so evaded payable alongwith interest for the difference in tax paid and payable 
calculated at nine percent per annum;  

(c) if upon inspection and re-assessment as made under this section by the Chief 
Commissioner or the authorized officer, shall issue a notice of re-assessment to the tax 
payer demanding that the tax shall be paid within thirty days of the service of the notice 
and after giving the tax payer the opportunity of show cause in writing;  

(d) the owner or occupier may either accept the property tax assessed and the 
penalty levied or send objections to the Chief Commissioner or the authorized officer within 
a period of thirty days from the date of receipt of a copy of the notice under this sub-
section;  

(e) the Chief Commissioner or the authorized officer shall consider the objections and 
pass such orders either confirming or revising such assessment within a period of sixty 
days from the date of filing objections and a copy of the order shall be sent to the owner or 
occupier concerned.  

(16) An assessment or re-assessment under this section shall not be made after the 
following time limits,-  

(i) Five years after filing the tax return under this section;  
(ii) Five years after the evidence of facts, sufficient in the opinion of the Chief 

Commissioner or the authorized officer to justify making of the re-assessment, comes to its 
knowledge, whichever is later.         

     X X           XX  XX 
(18) The Chief Commissioner shall have power to clarify any doubt as to 

classification of zones, unit area value and class of property. The decision of the chief 
Commissioner in this regard shall be final. 

X X           XX  XX 
148. Demand for the payment of tax and recovery of taxes.- (1) If the tax 

including the penalty payable under this chapter is not paid after it has become due, the 
Corporation may cause to be served upon the person liable for the payment of the same, a 
notice of demand in such form as may be prescribed.  

(2) If a person seeks to appeal against the demand notice issued by the Chief 
Commissioner or any person authorized by him, such person may file an appeal before the 
Tribunal in such manner as may be prescribed.  

(3) Any person seeking to file an appeal under sub-section (2) shall deposit fifty 
percent of the demanded amount with the Tribunal.  

(4) If the person to whom a notice of demand has been served under sub section (1) 
does not pay the tax within thirty days from the service of such demand, in the absence of 
any stay issued by Tribunal or any court on the demand notice, the Chief Commissioner 
may recover by distraint under his warrant and sale of the such movable property of the 
defaulter or if the defaulter is the occupier of the building by distress and sale of any 
movable property which may be found in or on such building or land, the amount due on 
account of tax together with the warrant fee and distraint fee and with such further sums 
as will satisfy the probable charges, that will be incurred in connection with the detention 
and of the sale of property so distrained.  

(5) If, for any reason the distraint, or a sufficient distraint of the defaulter's property 
cannot be effected, the Chief Commissioner may attach the bank account or the immovable 
property of the defaulter in such manner as may be prescribed, till the recovery of the 
property tax due. The Chief Commissioner may move the competent court to absolute the 
attachment order made by him. Further the Chief Commissioner may prosecute the 
defaulter before a competent court. 

149. Obligation of transferor and transferee to give notice of transfer.- (1) 
Whenever the title of any person primarily liable for the payment of the tax on any premises 
to or over such premises is transferred, the person whose title is transferred and the person 
to whom the same is transferred shall, within three months after the execution of the 
instrument of transfer or after its registration, if it be registered or after the transfer is 
effected, if no instrument be executed, give notice of such transfer to the Chief 
Commissioner in such format as may be prescribed.  
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(2) In the event of the death of any person primarily liable as aforesaid, the person to 
whom the title of the deceased shall be transferred as heir or otherwise shall give notice of 
such transfer to the Chief Commissioner within one year from the death of the deceased.  

(3) Whenever such transfer comes to the knowledge of the Chief Commissioner or 
authorised officer through such notice, the name of the transferee shall be entered in the 
property tax register.  

(4) Every person who makes a transfer as aforesaid without giving such notice to the 
Chief Commissioner shall, in addition to any other liability which he may incur through 
such neglect, continue to be liable for the payment of the property tax assessed on the 
premises transferred until he gives notice or until the transfer shall have been recorded in 
the corporation registers, but nothing in this section shall be held to affect: 

(a) The liability of the transferee for the payment of the said tax, or  
(b) The prior charge of the corporation  
(5) Where the Chief Commissioner, either suomotu or otherwise, after such enquiry 

as he considers necessary, is satisfied that any transfer of title was recorded in the 
Corporation register by fraud or suppression of facts or by furnishing false, incorrect or 
incomplete material, may within a period of three years from the date of such recording of 
transfer of title, reopen the case and pass such order with respect thereto as he thinks fit:  

Provided that, no such order shall be made except after giving the person likely to be 
affected thereby a reasonable opportunity of being heard.  

(6) Notwithstanding anything contained in this Act, in respect of any building or land 
belonging to the Bengaluru Development Authority or the Karnataka Housing Board or any 
local authority the possession of which has been delivered to any person in pursuance of 
any grant, allotment or lease by the Board or local authority concerned, the transfer of title 
of any person primarily liable to the payment of property tax shall not be recorded in the 
corporation registers without consulting the Board or local authority concerned.  

150. Review by the Chief Commissioner.- Where the Chief Commissioner, either 
suomotu or otherwise, after such enquiry as he considers necessary is satisfied that any 
transfer of title under section 149 was got recorded in the Corporation register by fraud, 
misrepresentation, or suppression of facts or by furnishing false, incorrect or incomplete 
material, he may within a period of three years from the date of such recording of transfer 
of title reopen the case and pass such order with respect thereto as he thinks fit:  

Provided that, no such order shall be made except after giving the person likely to be 
affected thereby a reasonable opportunity of being heard. 

X X           XX  XX 
156. Demand for payment of property tax and appeal against such demand.- (1) 

If the property tax including penalty leviable under section 148, is not paid after it has been 
become due, the corporation may cause to be served upon the person liable for payment of 
the same a notice of demand in such form as may be prescribed.  

(2) If the person to whom a notice of demand has been served under subsection (1) 
does not, within thirty days from the service of such notice of demand either,-  

(a) pays the sum demanded in the notice; or  
(b) prefers an appeal under sub-section (3) against the demand, he shall be deemed 

to be in default and thereupon such sum shall be recovered along with such penalty and in 
such manner as may be prescribed.  

(3) Notwithstanding anything contained in section 144, any person disputing the 
claim in the notice of demand served under sub-section (1), may within thirty days after the 
service of such notice, appeal in such manner subject to such conditions and to such 
authority as may be prescribed. 

157. Fee on advertisement.- Every person who erects, exhibits, fixes or retains, 
upon or over any land, building, wall or structure any advertisement or who displays any 
advertisement to public view in any manner whatsoever, in any place whether public or 
private, shall pay on every advertisement which is so erected, exhibited, fixed, retained or 
displayed to public view, a fee calculated at such rates and in such manner and subject to 
such exemptions, as the corporation may, with the approval of the Government, by 
resolution determine:  
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Provided always that the rates shall be subject to the maxima and minima laid down 
by the Government in this behalf:  

Provided further that no fee shall be levied under this section on any advertisement 
or a notice,- 

 (a) of a public meeting, or corporation of the city, or 
 (b) of an election to any legislative body, or  
(c) of a candidature in respect of such an election: 
 Provided also that no such fee shall be levied on any advertisement which is not a 

sky-sign and which,-  
(a) is exhibited within the window of any building; or  
(b) relates to the trade or business carried on within the land or building upon or 

over which such advertisement is exhibited, or to any sale or letting of such land or 
building or any effects therein or to any sale, entertainment or meeting to be held upon or 
in such land or building; or 

 (c) relates to the name of the land or building, upon or over which the advertisement 
is exhibited, or to the name of the owner or occupier of such land or building; or 

 (d) relates to the business of any railways; or 
 (e) is exhibited within any railway station or upon any wall or other property of a 

railway except any portion of the surface of such wall or property fronting any street.  
Explanation 1.- The word 'structure' in this section shall include any movable board 

on wheels used as an advertisement or an advertisement medium.  
Explanation 2.- The expression 'sky-sign' shall, in this section, mean any 

advertisement, supported on or attached to any post, pole, standard, frame work or other 
support wholly or in part upon or over any land, building, wall or structure which, or any 
part of which shall be visible against the sky from some point in any public place and 
includes all and every part of any such post, pole, standard, frame-work or other support. 
The expression 'sky-sign' shall also include any balloon, parachute or other similar device 
employed wholly or in part for the purposes of any advertisement upon or over any land, 
building or structure or upon or over any public place but shall not include,-  

(a) any flag-staff, pole, van or weather-cock, unless adapted or used wholly or in part 
for the purpose of any advertisement; or  

(b) any sign, or any board, frame or other contrivance securely fixed to or on the top 
of the wall or parapet of any building, or on the cornice or blocking course of any wall, or to 
the ridge of a roof:  

Provided that, such board, frame or other contrivance be of one continuous face and 
not openwork, and does not extend in height more than one meter above any part of the 
wall or parapet or ridge to, or against, or on which it is fixed or supported; or 

(c) any advertisement relating to the name of the land or building, upon or over 
which the advertisement is exhibited, or to the name of the owner or occupier of such land 
or building; or  

(d) any advertisement relating exclusively to the business of a railway, and placed 
wholly upon or over any railway, railway station, yard, platform or station approach 
belonging to a railway, and so placed that it cannot fall into any street or public place; or 

 (e) any notice of land or buildings to be sold, or let, placed upon such land or 
buildings. Explanation 3.- 'Public place' shall, for the purpose of this section, mean any 
place which is open to the use and enjoyment of the public, whether it is actually used or 
enjoyed by the public or not. 

X X           XX  XX 
161. Removal of unauthorised advertisement.- If any advertisement be erected, 

exhibited, fixed or retained contrary to the provisions of section 158 or section 159 or after 
the written permission for the erection, exhibition, fixation or retention thereof for any 
period shall have expired or become void, the Chief Commissioner may, by notice in 
writing, require the owner or the occupier of the land, building, wall, hoarding or structure 
upon or over which the same is erected, exhibited, fixed or retained to take down or remove 
such advertisement or may enter any building, land or property and have the 
advertisement removed.  
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162. Collection of fee on advertisement.- The Chief Commissioner may farm out 
the collection of any fee on advertisement leviable under section 158 for any period not 
exceeding one year at a time on such terms and conditions as may be provided for in the 
bye-laws. 

X X           XX  XX 
171. Appeal.- Any person aggrieved by the order of re-assessment by the Chief 

Commissioner may appeal before the tribunal.  
172. Recovery of entertainment tax.-(1) Where the person has failed to file returns 

under section and the requisite entertainment tax has been unpaid, the Chief 
Commissioner shall, make a demand for the payment of entertainment tax due which shall 
be paid within fifteen days from the date of receipt of the order.  

(2) Any person against whom a demand for payment of taxes has been issued may 
challenge such demand before the tribunal in accordance with such rules as may be 
prescribed. 

(3) If the person fails to pay tax within the time period provided for under sub section 
(1) and sub section (2), the tribunal may order the recovery of the tax by the Corporation as 
arrears of land revenue. 

X X           XX  XX 
178. Power to assess in case of escape from assessment.- Notwithstanding 

anything to the contrary contained in this Act or the rules made thereunder, if for any 
reason any person liable to pay any of the taxes or fees leviable under this chapter has 
escaped assessment in any half-year or year, the Chief Commissioner may, at any time 
within six years from the date on which such person should have been assessed, serve on 
such person a notice assessing him to the tax or fee due and demanding payment thereof 
within fifteen days from the date of such service; and the provisions of this Act and the 
rules made thereunder shall, so far as may be, apply as if the assessment was made in the 
half-year or year to which the tax or fee relates. 

179. Appeal before the Karnataka Appellate Tribunal.-(1)Any person aggrieved by 
the order of re-assessment, demand for payment of tax or cess or any other order passed by 
Chief Commissioner or any officer duly authorized by him on matters provided for may file 
an appeal before the tribunal in such manner as may be provided for under the Karnataka 
Appellate Tribunal Act, 1976 (Karnataka Act NO.10 of 1976)  

(2) Any person seeking to file an appeal shall do so within thirty days from the date 
of receipt of order or demand. 

X X           XX  XX 
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